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MR. CHAIRMAN: Please do not
take down.
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(Shri Shrikant Verma cont nued to
speak)

giwdt qA7 @OE (AIAT)
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MR. CHAIRMAN: It is not a sub-
ject to be discussed. Next item.
Mr. Kalyan Roy.

DISCUSSION UNDER RULE 176

Government Statement on Agreement
between India and Bangladesh on

sharing of the Ganga  Waters at
Farakka
SHRI KALYAN ROY (West Ben-

gal): Sir, the Farakka Agreement
involves 160 million people of the
Indo-Gangetic plains and, more than
that, it involves not only India and
Bangladesh but also Nepal and Bhutan
and ultimately involves the life of our
600 million people and effects the
economic survival of about 10 eastern
and north-eastern States. It is a
question of life and death for the peo.
ple of West Bengal. Sir, what is the
origin?

[Mr. Deputy Chairman in the Chair]

Precisely at 5§ p.m, of April 2, 1962,
the fate of Calcutta port was affected
when a violent earthquake struck
Bengal, Burmah and Arakan. The
major pertion of the Ganga waters
which had so far been flowing through
Bhagirathi-Hooghly, started going into
another channel. Between 1853 and
and 1947, as many as 13 committees
and experts were consulted by the
Government on the measures for
improving the navigability of Hooghly.
In desperation, a proposal was drawn
up in 1946 to construct a 26-mile
channel from Calcutta to Diamond
Harbour bypassing the main niver,
However, Sir, all these plans were
ultimately given up because of tech-
nical difficulties. The importance of
a barrage over the Ganga for preser-
vation of the Calcutta port was one
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of the major considerations before the
Boundany Commission set up to deli-
mit the frontiers in 1947. Sir Cyril
Radcliffe awarded WMurshidabad to
West Bengal so that the barrage and
the connecting canal could be built
within Indian territory. Sir, not only
this, all the scientific experts like
Sir Arthur Cotton, Vernon, Stevenson
and Sir William Willocks agreeq that
dredging and excavation of a new
shipping canal was technically impos-
sible and that Farakka was the only
alternative. Sir, the construction of
the Farakka Barrage was completed
at a cost of gbout Rs. 156 crores to
save the Calcutta Port and the mini-
mum requirement estimated by all
told already—is
40,000 cusecs during the lean months.
Farakka can give the Calcutta Port
47,000 cusecs of water to save it from
silting. This would not have affected
Bangladesh at all. Regarding the
charge of salinity of Bangladesh, this
too does not seem to be based on facts
for the World Bank team reported that
100 thousand cusecs can probably be

withdrawn {rom the major rivers
causing excessive salinity intrusion
into the lower Magna outlet. Surely,

taking 40,000 cusecs cannot be ex-
pected to add to the salinity of Banla-
desh rivers. Sir, after 40,000 cause
were made available, what wag the
result? In 1976, 40000 cusecs .owed
to the feeder canal in Bhagirathi. In
1977 flow was kept below 30,000
cusecs, The Port authorities claim
that even one year of headwater eli-
minated any need of dreging of the
river for 30 miles down the port. The
channel itself was more stabilised. A
26~foot draft was achieved for prac-
tically the whole of the year. In fact,
this was precisely the goal for cons-
tructing the Rs 156-crores barrage at
Farakka and later also the Halia Port.
Now all this has gone.

Sir, T would not speak from a
narrow 19th century nationalistic
point of view, nor would I take a
chauvinistic stand, but the issue is
-extremely explosive. We are faced
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ambiguity any euphemism or any
equivocal stand on such an issue which
is going to affect the lives of millions
of people, will be improper. When
the present Government refuses to
recognise facts, one has to say harsh
facts. The House will bear with me
because seldom has our nation seeh
such a gross betrayal, such a dis-
honesty and such a down-right bank-
ruptcy that one shudders to think,
Whatl will happen in future.

It is no wonder that this ugly, foul,
filthy document was signed when the
rest of the country slept. That is the
right time for such things. Sir, I am
quoting from the All India Radio
broadcast of September 30, 1977 by
Shri A. N. Dar of Indian Express, on
how it wag signed:

“I have sfen many international
agreements being signed in the
teak-pannelled cabinet room of the
Prime Minister's office housed in the
massive sandstone building of the
Central Secretariat. But the sign-
ing ceremony I watched in the ear-
ly hours of this morning at which
representatives of India and Bangla-
desh were present certainly called
for serving of sweets which of
course were distributed soon after
midnight. While the rest of the
cauntry slept, the Cabinet room
was alive with a new sense of
achievement.”

And what achievement, Sir? Even
Mr. Dar stated this on the All India
Radio:

“Unfortunately, the details of the
agreement have not yet been dis~

closed. But judging from press
reports, it is clear that India has
scaleq down its demand consider-

ably...India has made a sacrifice.”

Sir, it is not that people of Calcutta
but the people of the whole Eastern
India were murdered on that day. It
is for the first time that it gave a
weapon to the United States, and a
new colonialist power to interfere in
our affairs. And, who was the first
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[Shri Kalyan Roy]

to welcome the agreement? He was
Mr. Carter, President of the United
States, the country which sent the
Seventh Fieet to prevent the birth of
Bangladesh as a free sovereign coun-
try. It is a total sell out, an outright
surrender to the military dictatorship,
a dictatorship which is oozing blood
and dirt from every pore. And, Sir,
this is a new Munich on the sub-
continent. The statement which Mr.
Desai read out with great courage
but with no conviction on the 14th
November, 1977, is full of pious senti-
ments, noble ideas, beautiful, sweet
phrases and lofty goals. But didn't
Neville Chamberlain, returning to the
United Kingdom after signing the
Munich Agreement and delivering
Czechoslovakia to Hitler, also declare
with great aplomb “Peace with
honour”? And a few years after-
wards it wag found that there was
neither peace nor Thonour. The
Farakka Agreement today has brought
us neither peace nor honour.

Sir, Mr. Desai and Mr. Vajpayee had
enly a few sentences gn the question
of survival of Calcutta and Haldia
ports, and some platitudes. On page
6, they stated;

“No one in India can minimise
the importance of this Port for the
city of Calcutta and for the econo-
my of the entire eastern region on
which depends a vast segment of
our population.”

Then again on page 7, Mr. Desai
stated:

“...would enable us to arrest...”
Please listen—“arrest”.

“further deterioration...”

No improvement.

“in the Port of Calcutta and with
the help of such other measures as
dredging, river training, prevention
of soil erosion, etc. tg bring about
imprevement in the Port.”

[ RAJYA SABHA ]
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Are we children? Don’t v, . know
what was happening to Calcutta all
these years? Draught in the Port of
Calcutta is rapidly declining and the
annual traffic handleq over the last
decade has shrunk from about 15
million tonnes to 7.5 million tonnes.
The harbour is unable to accommo-
date oil tankers, container vessels and
the larger ocean-going vessels. Timely
and effective dredging  operations
might have helped in the past, as was
pointed out by a Study Team of the
International Association of Ports and
Harbours. But now the silting in the
sluggish Hooghly has progressed too
far for dredging alone to keep the
port open. Only regular flushing of
the river can do that.

Sir, what then was the imperative
to sign the agreement in the middle
of the night in such an atmosphere ot
secrecy? Mr., Desai has made that
also very clear on pages 3 and 4. He
has stated:

“...the political imperative of
improving relations with our closest
neighbour, which is an acid test of
the effectiveness and credibility of
our entire foreign policy and for
that matter, of the principles which
India has always advocated should
guide relations among nations.”

Again on page 8, Mr. Desai has stated;

“This Government has recognised
that for the sake of our own deve-
lopment and the effectiveness of our
foreign policy, the crucial test is
whether or not we could make this
sub-continent free of friction,
allowing us to concentrate our
resources on our primary task ot
development and the welfare of our
people.” T

So, Bir, you can see that it is not the
Calcutta Port or any democratic prin-
ciples which were involved in the
signing of this agreement but a total
change in the foreign policy vis-a-vis
the military junta, set up and sustain-
ed by the Pentagon and the CIA,
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which wus the driving force behind
'this agreement. Farakka is an excuse,
‘a tool which has been used cynically
to appease the military regime which
is unrepresentative, unelected, un-
democratic and illegal and whose
entire history from its birth till today
is one of continued bloody repression
of its people, on the one hand, and
of coming closer to countries which
are against development of the third
world, on the other. Sir, Mir. Desai’s
Government has been =so carried
away by such deep love .: 1 respect
and affection that it has forgotten
that democracy lies deeply buried
under the Padma and the Meghna
and that ne political party exists
there today. Recently the DBangla-
desh Communist Party and all other
parties were banned. And the res-
pected leader, Mr. Soni Majumdar,
has been arrested recently. Who
cares?

On page 9, Mr. Desai has stated:

“The Farakka problem has been
a national issue in Bangladesh
transcending political parties and
regimes. All the political parties
and groups in Bangladesh have been
united in demanding much larger
shares and a speedy settlement of
the dispute.”

May I ask Mr. Desai. Whom were
you addressing? Were you addressing
a non-existent Parliament in Bangla-
desh? Or, were you addressing the
Parliament in India? There are no
political parties existing in Bangla-
desh. They have been suffocated,
strangled and killed inside and out-
side. This is the military regime you
are dealing with.

Sir, all the noble sentiments ex-
pressed by Mr. Desai have gone
waste. The entire Farakka Barrage
has been a waste. And the opposite
is going to happen. As the Calcutta
Port stands today, strangled to death,
serious socio-economic problems will
arise with the gradual collapse of
trade and commerce and attrition bet-

[ 28 NOV. 1977 ]
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ween various States within our coun-
try will grow over the sharing of the
remaining water. This may lead to
serious internal crisis. This in furn
is bound to affect the Indo-Bangla-
desh relations. Then, what was the
third purpose of the agreement? It-
has boosted the prestige of the mili-
tary regime which, totally discredited
al home and abroad, was searching
desperately for a way-out to gain
credibility and some success in its
foreign policy.

The Prime Minister has talked of
shared sacrifices. India has shared
sacrifices, But what about the other
side? We are not going to get ever
30,000 cusecs in the worst period o:
the year. And the danger is... (in-
terruptions) The same thing happen-
ed in the House of Commons, Wher
Winston Churchill was talking of the
Munich Agreement, the Tory Party
was laughing, and the next day war
was declared. Not only that. What
sinister thing is this? Tomorrow the
duestion may be asked: If India can
sacrifice its major port, if India cas
sacrifice its water, then, why not land
in the north? That may also be one
of the ways of surely improving rela-
tions with our nearest neighbour.
Even the manner in which the whols
negotiation was carried out, was de-
testable and smacks ef arrogance. No-
consultation was done with the State
Government at all; not even with the
port authorities. In the Statesman
of 24th April 1977 Mr. Siddhartha Ray
criticised the whole thing. Mr. Bhola
Sen, ex-Minister, said, the agreement
was a disaster. 'What has the present
Chief Minister to say about it? I am
reading from the Economic & Political
Weekly of September 7, 1977. Mr.
Jyoti Basu said, “I know nothing more
than what has appeared in the news-
papers. They have not taken us into
confidence. Matters do not look
bright for Calcutta.” A united dele-
gation consisting of the Janata Party,
the CPI(M), the CPI and others came
and pleaded with the Prime Minister:;
yet the agreement was signed. The
whole country has rejected the agree-
ment. ..
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THE PRIME MINISTER (SHRI
MORARJI R. DESAI): The whole
It is a

country has not rejected it.
black lie.

SHRI KALYAN ROY: Sir, I do not
wang to say anything on that. But
when one feels doubt and suspicion
about one’s motives, one is inclined
to use words which the Prime Minis-
ter is using. (Interruption) I cannot
lower myself to the level of the Prime

Minister.

Sir, I was pointing out the position
of Calcutta. In reply to a question
of mine on 12th March 1976 Mr. Tri-
vedi, who was ihe Munister in charge,
replied, “The volume of_ traffic pass-
ing ‘through Calcutta Port’ showed a
downward trend.” Ang then he con-
tinued, “The main reason for Iless
traffic in iron ore was the inability of
Calcutta Port to handle deep-draught-
ed bulk carriers.” 1 asked him: What
is the solution? In the same reply he
said, “Farakka Barrage Project is also
expected to improve navigability of
the river.” This is the reply. Now,
all that has gone down. Mr. K. L.
Rao, Ex-Minister of Irrigation, assured
in the Lok Sabha in May 1972 that
40,000 cusecs of water would be made
available. May I then ask what led
to this volte-face? Mr. Jagat Mehta,
who was in the Uniteq Nations, was
shouting so much, and correctly, for
this 40,000 cusecs of water. I am not
reading the whole speech. I am read-
ing only a portion of it, a few por:
tions. He said in the United Naticns,
“Mr. Chairman, whatever criterion
we apply, withdrawal of 40,000 cusecs
of water by India at Farakka.is well
within the entitlemen: of its equitable
share of Ganga waters.”” What hap-
pened? That is the biggest question.
That is the biggest secret which Shri
Desai is not inclineg to disclosed.
What is the result of this? What have
we seen? On the Ist October 1977 the
Statesman has written that the time
taken for the movement of ships has

* already mounted. And this is what
Anand Bazar has written on the 23rd
- November 1977. It is doubtful whe-
ther Caltutta port will at all survive.

[ RAJYA SABHA ]
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Then it has written—I do not know
how far it is correct—that as a protest
against this unholy agreement, Shri
S. K Bhattacharya, an expert and
senior engineer of Calcutta Port Trust
has tendered his resignation. This is
the result of the agreement.

Finally, I say the present agreement
is neither in the interest of India, hor
in the interest of Bangladesh. It is
in the interest of the imperialists and
their collaborators. Before I conclude,
1 may say that the fait accompli has
already been made. May I request
the new Government to seriously pur-
sue the Ganga-Brahmaputra Link
Canal Scheme and try to review the
agreement ang really help financially
and technically in the creation of irri-
gation facilities of Bangladesh? The
great question remains and it is being
talked about everywhere. Is what
has been submitted on the floor of
the House as agreement all that is
there? Or, are there some secret
clauses or letters which have passed
between Shri Desai and Mr. Zia-ur-
Rahman? (Interruptions). You can
give a reply. I do not know what

kind of people you are.

Finally. before 1 sit, let me say what
I feel. When Shri Vajpayee was read-
ing the statemeni on the agreement
with great gusto I could see that in
th» depth of his dusty soul there was
no*hing but abject surrender. How-
ever bombastic words Shri Desai or
Shri Vajpayee used, it is a total, un-
mitizated defeat. West Bengal and
the entire eastern India now recede
into darkness under the leadership of

Shri Desai.

SHRIMATI MARGARET ALVA
(Karnataka): Mr. Deputy Chairman,
the agreement which was signed re-
cently between India and Bangladesh
on the question of sharing of the
Farakka waters has dismayed the
people not only of Bengal, but
throughout the country.

I would like to begin by pointing
out that the river Ganga is basically

|
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an Indian river, Ninety-nine pe, cent
of the catchment area of this river lies
in India and 94.5 per cent of the ulti-
mate irrigation potential of this river
is in India and 94 per cent of the
Ppopulation In the river belt also lies
in India, Of the total length of the
main channel of the Ganga, 1,925 kms.
are in India and only 141 kms, are in
Bangladesh. These are some of the
basic facts which I would like to place
on record. ~

The need for this Farakka barrage
was accepted over 100 years ago and
the British consultants hag prepared
the early plans. Ever since partition,
Pakistan—and now Bangladesh—was
kept very much in the picture and all
relevant information was given to
them whenever it was demanded. So,
there was nothing so secret that we
have done in putting up the barrage.
Its cost was 1,515 million rupees. And
also, Sir, I would like to point out
that it took nine years—these figures
are available in the records given to
us by the Ministry itself in the past—
to complete it and four years to com-
plete the feeder canal. The project
was commissioned with the represen.
tatives of Bangladesh present, in 1975.
The importance of the Farakka Bar-
rage, not only to the North-Eastern
region, but also to the upper regions
of UP and Bihar, is an accepted fact.
The enlire economy of the North-
Eastern region is yery much depen-
den{ on this river, particularly on the
Calcutta port, and the port is also
used hy Nepal and Bhutan. It was
because there was a controversy about
the minimum water that woulg be re-
quired to flush the Hooghly and keep
the Calcutta port going that various
studies were carried out at different
times and I would like to quote Mr
K. 1. Rao’s statement of 1972 made
in the Lok Sabha when, I think, the
present External Affairs Minister was
also present. In that statement he had
said that there had been differences
of opinion about the minimum waters
that would be needed and added:

“Keeping all these in mind, we
have decided on the following for-

[
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mula:..."—I would like to guote.
from the recocds, Sir—

“For five years after the water is
let down into the feeder canal, the
feeder canal will carry the full dis-
charge of 40,000 cusecs throughout
the year including lean months.”

I go further:

“After this period the entire posi-
tion will be reviewed in the light
of the recommendations gnd obser-
vations of the afore-said study
teams.”

In conclusion, Sir, he said:

“It may be stated that the Gov-
ernment of India fully recognises
the importance of maintaining the
navigability of the Hooghly for the
preservation of the Calcutta port as
one of the topmost Indian ports and
will take all necessary steps to en-
sure the same. It is to be noted
that the interests of the upstream
irrigation projects will be fully
safeguarded.”

Sir, this was the statement made by
the then Minister in 1972, In the light
of this, I would like to ask: What
have got in this present agreement?
I would just like to put the point very
briefly. Our share of the water under
this agreement is 32.7 per cent as
against Bangladesh’s 67.3 per cent
during the leanest season of the year.
Secondly, summer or the lean season
which was always understoog to start,
according to all of wus, from March
and go up to May new  starts—we
are given “to understand and we do
not know when the calendar was
changed—from January, instead of
from March’... (Interruptions)... 1
got it from your statement; I had it
from the statement, from the chart,
that it starts from January to March.
This chart is part of your agreement.
Thirdly, instead of the 40,000 cusecs
that we have always been demanding,
now it is just half. I think the same
bureaucrats who were briefing when
I was at the United Nations last year

O
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[Shrimati Margarey Alva]

have briefed them now also; and the
same bureaucrats had said that, that

was the minimum we had to fight for,
otherwise we would be finished and
that Calcutta port was gone for ever.
I believe the same set of people have
advised the Government to take this
stand as if we are all fools this year
and as if we mnever needed 40,000
cusecs, but only 20,000 cusecs, I do
not know whose credibility one is
supposed to challeange. Anyway, Sir,
by this agreement on share goes down
to 20,500 cusecs during the leanest
period. We have further agreed to
a ten-day period and this period, this
ten-day-period chart, has been marked
out ang worked out and accepted and,
according to this, from the 11th of
April to the 10th of May, which is a
whole month, the minimum flow is
accepted at 20,000 to 21,500 cusecs.
And, then, Sir, we have gone further
in our generosity and we have agreed
to guarantee a minimum of 80 per
cent flow of the agreed amount of
water to Bangladesh irrespective of
what comes from up-stream, You
either get what has been agreed to
or, even if you do not get it, you
guarantee 80 per cent flow to them.
80 per cent has been guaranteed to
them saying, “You can have this whe-
ther we have our share or not”. Then
again, Sir, in exchange for all these,
what do we get? Have we received
even a firm commitment about the
co-operation in the long-term project
which ultimately would be the only
solution as far as the problem of the
river water is concerned? There is
again the vague clause saying that we
will sit and discuss and that we will
find a solution and will see how it is
fo be implemented and so on. They
started off actually by asking for, in
1962, 2,500 cusecs of water. It went
up and up and up and today we are
told that they need 55,000 cusecs of
water. Do you expect that Govern-
ment now to stand by these provisions
in the Agreement where we believe
that we have done them a great
favour? This was said by Mr. Kalyan
Roy alsa. I am not challenging this.

[ RAJYA SABHA ]
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I wish to quote from an article by
Shri G. K. Reddy recentiy that there
were some letters exchanged between
the two Governmentg which formed

- part of the Agreement which we have

signed. I do not challenge you on
that. I do not believe this. But if
there are any letters, about which
only the Foreign Secretary knows
perhaps, we would like to know, and
we would like to be taken into confi-
dence, whether there were any such
letters and what they contained. Then,
we understand—and I only quote
from articles, I have no other infor-
mation—that in these letters the
possibility of getting the co-operation
of a third country upsiream for work-
ing out the final solution, has been
mentioned, in which case the problem
is going to get even more complicated
at a later stage. Is this time?

Of course, there is the saving clause
-—clause 15——-which provides that the
Agreement may be extended for a
further specified period with mutual
consent. What does it mean? Do you
think that at the end of five years we
are going to be able to reverse the
trend and to get a better deal? Or
js it that Mr. Vajpayee thinks that
there will be some other Government
which will have to bear the conse-
quences of this Agreement and he
will not be there to be held responsi-
ble and face the brunt of the whole
thing? Whatever it may be, I under-
stand ‘that even that clause was added
at the last minute because of pressure
from certain sources—may be in the
Cabinet—and that is why in order to
compromise, this clause was added at
the eleventh hour, and...

AN HON. MEMBER: It wags there
from the very beginning.

SHRIMATI MARGARET ALVA:
This is what we have got from the
Agreement, as far as the Agreement
is concerned.

I would just like here to pick up
a few points from the statement which
the hon. Foreign Minister so beauti-
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jully presented to Pariiament last
week. .. (Interruption)... He always
does it beautifully of course. Whether
he convinces us or not is another
thing. The first thing on the basis
of which he justifies it is good neigh-
bourliness and equal sharing of sacri-
fices. I would like to know who has
done more for Bangladesh than the
previous Government? Who had done
more to get Bangladesh whatever they
needed at the time of crisis than the
previous Government? Do you mean
{0 say that you have today more inte-
rest and more affection than the pre-
vious Government had for Bangla-
desh? Is it that you are trying to
tell us and the country that you are
doing more for Bangladesh than we
were capable of doing? But let me
tell you, Mr. Deputy Chairman, Sir,
that it was the interest of the nation
that was more important than friend-
ship with anybody. We could not sell
out that interest—the basic interests
not only of the north-eastern region
but of the enfire country. That is
why we had to stand firm and say:
thus far and no more. You say that
this is for maintaining the economy
of the region and the economy of the
country? What have you compro-
mised for? With whom? What have
you got in return for that? And with
what regime have you compromised,
and for what purpose?

We are told that the entire Agree-
ment is for five years. It goes on for
five years and this will be reviewed
after three years. You have no gua-
rantee at 1l of anything. Anything
can be changed at the end of five
years and you can also back out after
five years. But enough damage would
be done to Calcutta port by that time.
Are you going to back out after five
years, after you have destroyed the
Calcutta port and the north-eastern
region? L :

Then we are told in the statement
and even outside that the state was
not clean, that the previous Govern-
ment had left something which they
could not clean out. You sav you

b e -
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have cleaned out so many things left
by the previous Government. Why
have you not been able to clean this
out? Anyway, this is a political
question.

I would like to draw your attention
again to the statement made by
Dr. K. L. Rao in Parliament which
was the statement by the previous
Government. In 1974, the Joint State-
ment by the two Prime Ministers
said very clearly that the two Prime
Ministers noted that the Barrage
would be commissioned by the end of
1974, There is a categorical state-
ment made by the twg Prime Min-
isters that it would be commissioned
in 1974.

THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM):; It was
conditional.
SHRIMATI MARGARET ALVA:

No, it was not conditional. But later
they said that they would negotiate
and work it out. They did not say
that they would commission it on a.
solution being reached. It has not
been said anywhere in the document.
That the commissioning wag depen-
dent on any conditions has not been

said. I am also a lawyer. I have
also studied the documents. 1 am
also capable of gome interpretation

though I may not be as experienced
as you are.

SHRI JAGJIVAN RAM: Will you
read the whole of the agreement?

SHRIMAT! MARGARET ALVA:
Which Agreement, the present Agree-
ment or the previous one? '

SHRI JAGJIVAN RAM:
Prime Ministers’ Agreement.

1974

SHRIMATI MARGARET ALVA: 1
have read the statement that was
given to us for our yse last year at
the United Nations. If something has
been hidden, it is not my fault. You
produce it or lay it an the Table of.
the House. I am quoting from the
documents which have been given te

122 ‘
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[Shrimati Margaret Alva]

us. Please get the other things out.
We will quote them next time. The
copy which was given to us was
signed by Mr. C. C. Patel on behealf
of India in which the schedule was
drawn up for that year. Here is the
Agreement or rather the understand-
ing which has been gigned on the 18th
of April, 1975. It was signed by
Mr. C. C. Patel for us. It has stated
very clearly that while discussions
regarding allocation ot fanr flow of
waters of Ganga during the lean
months are under way in keeping
with the Prime Ministers’ Declaration
of 1974, it is essential to run the
feeder canal and for that year we
agreed to that figure since the nego-
tiations were still on The statement
is here. It was a purely temporary
commitment by the lean season of
that particular year of 1975. Then
the negotiationg did not work oul and
we were not able to come to an
agreement after the death of
Mr, Majibur Rahman. I must point
out that we then went back to draw
the water which we needed, in 1976
summer and we took the waler that
we thought was necessary. If there
had been a commitment, there would
not have been any reason why the
Government would have gone and
drawn the full flow that was needed
to keep the Farakka Project going.
If we had made a commitment, we
would have stuck to 16000. The fact
that we had not made a commitment
is obvious from our drawing full flow
in 1976. So, let us not be told that
we had already made a commitment.
It was then that it was pointed out by
our then Prime Minister:

“This is purely a technical prob-
lem which needs a technical and
not a political solution.”

Unfortunately, Mr. Deputy Chair-
man, Sir, I must say with great grief
that the experts have been ignored in
thig Agreement. The entire negectia-
tions have been led by a bureaucrat
of the Foreign Office who is not an
expert in irrigation maiters and
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whose political sense we have very
often questioned. I do not see why
these negotiations should not have
been held at the expert level because
in the post the entire negotiations
were left to the Ministry of Irrigation
and Power and the statements were
always made by that Ministry. Mr.
C. C. Patel hag signed all the pre-
vious documents. Here, suddenly we
have a change-over and that is why
we have landed up in the mess that
we are in. Then, there is this other
great argument which the Foreign
Minister gave in a statement to this
House about the lower riparian states.
I think this is a very dungerous
statement to make because we have
40 other rivers, I think, which we
share between the two countries. I
feel that if we accept the stand of
Bangladesh that the lower riparian
states have the right io velo or even
to control the use of water by the
upper riparian states, it is going to
land ug in serious problem even in
the future. This is a stand which the
international forum have not accepted
as yet and I do not see why we
should rush to accept this principle
because it certainly ig not going to
suit us. Also, I would like to point
out that as far as we are concerned,
in order tg save Calcutta Port we
have no other source for flushing it
except this river whereas as far as the
irrigation potential of Bangladesh is
concerned, in fact they have more
water than they need and which can
be utilised to much better advantage.

Sir, T would like to point out that.
last year, we had made every effort
to see that this issue was not inter-
nationalised. The emphasis was that
this was a problem between two
friendly neighbouring States and that
we would find a solution. In fact,
even when the inscription on the UN
Agenda came before the General
Assembly, we had bitterly opposed it
and finally, of course, we had ta sub-
mit, but even after that the idea was
to keep the negotiations between the
two countries and not to allow any-
international agency to come in. But
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what has happened since then? I
must say that the signing ceremony
which was on the Delhi TV was

shocking. You have an open
shamiana where the two signing
parties are there and the entire

diplomatic corps is invited to witness
the ceremony. Has this happened
with regard to any other agrcement
between two countries anywhere at
any time between India and any
other country? Is this a normal sign-
ing protocal that you have allowed
the entire diplomatic community in
Bangladesh to be a witness? And
what is the significance? The signi-
ficance is that you have made it out
to be a great international agreement
and an achievement. Could 1t not
have been signed in a closed room
like you have done all these years?
What was so international about this
agreement that the entire diplomatic
corps had to be summoned to witness
it? 1 would like to ask whether it is
a fact, and this is again from re-
ports, that a reception was given at
the United Nations after the signing
of the Agreement by the Bangladesh
Permanent Representative which
was also attended by the Secretary-
General of the United Nationg and
our own Permanent Representative
and that slatements were made by
the Secretary-General of the UN =as
well as by our Permanent Representa-
tive lauding the efforts and the role
of the United Nations in bringing
about this Agreement. I would like
to know whether it is a fact and if it
ig a fact, what the Government thinks
about this naw stand, that the United
Nations had taken, a leading role, in
bringing about this agreement? And
finally, as far as this is concerned,
what shocked us most was the hurry
with which President Carter sent hig
congratulations to us on this great
achievement. People who Thad
opposed the birth of Bangladesh, who
had threatened to invade this area with
the Seventh Fleet, today suddenly
have become’ great champions of
Bangladesh .and wanting friendship
between India ang Bangladesh, and
they are quite pleased with us.

| 23 NOV,
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There is one more question which

I would like to raise, Mr. Deputy
Chairman, Sir. I believe or I under-
stand at least that certain reports

have been submitted after a detailed
research by the Poona Hydraulic Re-
search Laboratory about the actual
flow of water jnto the barrage that
would be necessary to save the Cal-
cutta Port or to keep the barrage
going. I would like to know what
the figure is that ig given by the
Poona Hydraulic Research Labcratory
and whether our Foreign Minister
and this great negotiator are quite
satisfied that this minimum flow which
was said to be absolutely necessary
for saving the Calcutta Port has been
guaranteed. And then, I do not know
whether it is directly connected, 1
understand that a meeting between
the BSF and the BD Chiefs took
place in Delhi shortly before the sign-
ing this Agreement. Was there any
conneclion between the two, and if so,
what was the comrmon link between
this meeting and the signing of the
Agreement? Finally, Sir, I ask: What
is the future after this Agreement?
Has the problem been

you satisfied that this question has
once for all been laid to rest? Or,
have yoy created new problems for

yourself and for the future Govern-
ments of this country? 1 would like
to say that this Agreement marks a
disaster to us, as far as I am con-
cerned and as far as many, many
millions in this country are concerned.
And let me tell you that in spite of
all these concessions, in spite of all
your statements, you have not been
able to get in return a definite com-
mitment regarding any long-term
project. Have they made any com-
mitment regarding our proposals for
the connecting canals which we had
proposéd in the past? I have the de-
tails with me but I do not want to go
into them because I am running out
of time. I would like to ask you
whether it is a fact that because of
this Agreement, disputes as far as
water is concernerd between West

Bengal and Uttar Pradesh and Bihar

are going to be aggravated. You

solved? Are:

\
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can keep Bangladesh
happy. You will create problems
between our States, between West
Bengal and Uttar Pradesh and Bihar
as far as water is concerned because
you have guaranteed something there
and you will have to see that the
other States also pay the price for it.
And then I ask again what I asked
before, what happens at the end of
five years? You again open the
hornet's nest, you again start the
negotiations, you again go back to
whatever Government may be there
and say, now what do we do and what
io you do then? You start again from
the same point at which you had
started now and the wrong step taken
now is gaing to land you in
2ven more serious trouble at the end
of these five years. Thank you.

think you

SHRI DINESH SINGH (Uttar }’ra-
desh): Mr. Deputy Chairman, Sir, 1
watched with very great interest
Mr. Kalyan Roy present a very €mo-
tional case. He has used very strong
language, which is, perhaps,. cus-
tomary for his Party and for hlm.. 1
would beg of the House to consider
this Agreement in cooler terms
because what we are really consider-
ing is an Agreement with Bangladesh
over a very difficult issue and the in-
jection of emotions and strong
language is not going to lead us to
any solution. I would also sav that
the charge, that he made, of inter-
ference from outside and the Govern-
ment, more or less bukling down fo
what may have been said from
outside is a totally false allegation.
There could be no question of this
Government yielding to foreign pres-
sure and especially on this issue.
This is an issue with a historical pers-

pective. This ig an issue which goes
back to the previous Government,
about which the hon. Member,

Shrimati Margaret Alva, mentioned,
and, therefore, there is no question of
this Government having ignored the
interests of the country or having
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acted under foreign pressure. It would
be much better if we could detach-
ourselves from these statements and
allegations and go into the substance
of the Agreement. What did
Mr. Kalyan Roy say? He said that we
have ignored the interests of the
Calcutta Port and thereby ignored the
interests of Bengal and the hinter-
land that links it with the Bay of
Bengal. Is this allegation true? What
is jt that we have always been say-
ing? Mr. Kalyan Roy again read out
something which Mr. Mehta had said
in the United Nations, as if it was
some kind of a discovery that he had
made. The same figure was given by
the Prime Minister in this House. We
have never denied it. It is our plea
that we need roughly 40 thousand
cusecs for the well-functioning of the
Calcutta Port. It is mentioned here
on page 3 of the Statement. Now,
that is our position. But is there
enough water in the river all the time
for us to get these 40 thousand cusecs
and if there is not enough water, what
do we do?

SHRIMATI MARGARET ALVA
What do you do?

SHRI DINESH SINGH: We have
known it and you have alse known it
all along and as I go on you will
probably realise how you have made
an error which we have tried to
correct.

Now, as I was saying, Mr . Deputy
Chairman, we have said that our re-
quirements are roughly 40 thousand
cusecs and according to the Agree-
ment anything between 35 to 40
thousand cusecs will be available to
us for over 8 months in a year. It is,
therefore, an Agreement which gives
us what we have been wanting for
most of the period and it will enable
us to keep the Calcutta port flushed.
Now, what happens in the lean period,
that is the question that comes up
and the impression has been given,
again by Shrimati Margaret Alva
that there was the previoug Govern-'
n?ent negotiating for a long time, not
yielding basic positions and it was
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perhaps on the point of grabbing
these 40 thousand cusecs, which this

Government has lost. What was the
Agreement of 1975? The previous
Government and Mrs. Alva’s own con-
tribution to it in the United Nations
brought about an Agreement of 1975
where we had agreed to take only 11
to 18,000 cusecs in the lean period...

AN HON. MEMBER: For how
long?

~ SHRI DINESH SINGH: If you had
read the statement by the Prime Min-
ister, on page 4 you would have
seen:

“The Barrage was commissioned
in April 1975 after an agreement
with the then Government of Presi-
dent Mujib for withdrawals by
India in the range of 11,000 to
16,000 cusecs for the periog 21st
April to 31st May.”

SHRI KALYAN ROY: Ganga River
ig becoming sy lean after the Agree-
ment that it will be invisible.

SHRI DINESH SINGH: If it
becomes invisible after it joins the
sea, there is no harm.

PROF. S. NURUL HASAN (Uttar
Pradesh): With vour permission, I
would like to hon. Member to clarify.
The hon. Member said that 1975
Agreement was for 1975 only. Is that
correct or not correct?

SHRI PRANAB MUKHERJEE
{West Bengal); What was the with-
drawal in 19767

SHRI DINESH SINGH: The pre-
vious Government made an Agree-
ment for one year, limiting our
atilisation to 11,000 to 16,000 cusecs.
We have made an Agreement for 5
vears raising this from 11,000 to
22500 . . .

SHRIMATI MARGARET ALVA:
Next year we took the full quantity.

1234 RS 5.
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PROF. S. NURUL, HASAN: Let the
facts be clear. What was the position
in 19762 There seems to be a differ-
ence of oninion. What was the posi-
tion in 1976? Let us be clear about
facts.

SHRI DINESH SINGH: Mr. De-
puety Chairman, the hon. Member has
asked me about what happened in
1976. He was then a member of the
Government. Perhaps, he could en-
lighten me. . -

AN HON. MEMBER: He was not
kept informed.

SHRI DINESH SINGH: 1 would
merely say that the previous Gov-
ernment by an Agreement made in
1975 limited our use to 11,000 cusecs
and the Agreement made by us this
year has raised it to 22,500 cusecs.
Now, it is nobody’s contention that
this is possibly the most ideal
solution

SHRTMATI MARGARET ALVA:
What did you draw in 1976 summer?

SHRI DINESH SINGH: I have rep-
lied that the hon. Member was a
membr of the Government and, per-
haps. could enlighten me. How do we
know?

PROF. S. NURUL HASAN: Source
of it is the same as was a few
minutes ago for the hon. Member.

SHRI DINESH SINGH: My source
is the statement made by the Prime
Minister. Unlike Members o  the
other side, I have no other source
available to me.

SHRIMATI MARGARET ALVA: 1
saw you getting papars from the
Official Gallery. I thought you had
other source also.

SHRI DINESH SINGH: I am glad,
the hon. lady Member keeps a track of
my movements.

SHRIMATI MARGARET ALVA: 1
cannot help it.

130 \
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SHRI DINESH SINGH: The paper
1 hold is the same. Now, as I was
saying, Sir, the Prime Minister has
made it quite clear that this Agree-
ment is, in fact, sharing of difficulties
which both the Governments faced,
and, therefore, a settlement has real-
1y to be made in the reality of the
situation. It is our hope that it would
be possible to augment the waters of
Ganga in that area by the connecting

canal; to which a reference
1.00 .M. was made by the hon. lady
Members. There is surplus
water is in the Brahmaputra.
It may be possible to bring
that water to this area and we may
be able to make a better utilisation
of the Ganga waters. But the ques-
tion is, as things stand today, could
there have been a better agreement?
It is my contention, Sir, that looking
at the reality and as things are today,
this is perhaps the best agreement
that we could make. But as time
passes, and as the situation changes
or as- the situation improves, we
would be able to take benefits from
it and in doing so, we would not only
be able to keep the Calcutta Port
going as it is, but perhaps we may
also be able to improve upon it.
After- all, when we -say that during
the lean period the full water will
not be available, it does not mean
that there are no alternative ways of
keeping the Calcutta Port free of
silt., -There are other measures,
whether it iz a question of dredging
it or a question of ensuring that there
" is mnot so much erosion upstream,
these are al] measures which we
shall have to look into. But in this
agreement alone, I would say that we
have neither sacrificeq the interest
of the Calcutta Port nor the interest
of the people of West Bengal or the
interests of the States through which
the Ganga flows. In fact, it would
give us five years time to go into
this' matter carefully and to find out
what other steps could be taken to
improve the Calcutta Port and to
improve the irrigation facilities in the
Ganga basin.
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The real point that we have to bear
in mind is that Bangladesh and India
are very close neighbours. Mrs.
Margaret Alva referred to the sacri-
fices we made for the liberation of
Bangladesh. Now, these sacrifices are
not a question of one.-time effort or
an one-period effort. When twe
neighbours wish to live peacefully
and harmoniously and co-operate with
one another, certainly, sacrifices have
to be made by both the countries on
a continuing basis. The fact that
we have once made the sacrifice and
because of that we can always claim
a special position in Bangladesh does
not reflect the reality of the situation.
A close association and co-operation
would mean a constant demand for
sacrifices when there are shortages
Also, it could mean sharing of the
benefits and we shall have to balance
between the two. This beginning
which hag been made, the agreement
which has been brought about, the
agreement which had been attempted
for so many years, I think, is a re-
markable achievement of this Gov-
ernment that within this short period
of time they have been in office, they

have been able to bring about this
settlement and I think...
SHRI KALI MUKHERJEE (West

Bengal):
briefed. -

Raja Saheb, you are badly

f

SHRIMATI MARGARET ALVA:-°
The _point is that you are not con.'
vinced yourself. Don't try to con-'
vince us. It is obvious you are not'
convinced.

o

SHRI DINESH SINGH: The'
charge of bad briefing is there only’
if you depend entirely on the brief
If you apply your mind to it, you
cannot be badly briefed. All that I-
am trying to say is this. I would re-:
quest you also to apply your mind.’
Perhaps, you have been wrongly’
briefed. The pile of papers which:
Mrs. Margaret Alva was carrying was’
perhaps the result of some briefing. I
would now request her to apply her
mind over the brief that she  has-
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collected. She will then come to the
conclugion that an agreement which
was badly begun by the previous
Government had been well_.concluded
by this Government. I would also
like to take this opportunity, since 1
am speaking for the first time, to
convey my congratulations to Babu
Jagivan Ram for his efforts in the
negotiations and the Foreign Minister
whose final responsibility it was {to
sign the agreement.

- SHRI KALYAN ROY: He is nod-
ding his head that he has nothing to
do with the agreement. He has made
his position very clear. that he has
nothing to do with the agreement.

- SHRI DINESH SINGH: Mr.
Deputy Chairman, it is not new for
Mr. Kalyan Roy to put words into
other’s mouth, but I do not think the
External Affairs Minister could pos-
sibly have said that he has nothing
to do with it. Therefore, I would
appeal to the House. . .
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'SHRI DINESH SINGH: Sir, I
would beg of the House to look at this
Agreement in its depth, in the
achievement that has been made, in
the possibility of further improvement
that has been left open and a deep
opportunity of co-operation which
has been included in the Agreement.
If it is possible for us to go into an
agreement with Bangladesh on the
kind of the agreement that we made
over the Indus Waters, I think it will
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be a great achievement and it will
bring great Dbenefit to India. We

would then be able to make use of
the Ganga water far beyond 40,000
cusecs which was our demand, be-
cause then there will be plenty of
water in that area. So, Sir,I would
conclude by saying that when  the
House considers this matter, away
from the emotion that has been intro-
duced by some Members, cooly and
calmly, I am sure it will come to
the conclusion that no better agree-
ment could have been made and this
Agreement will be as important as’
our contribution in  the Bangladesh
struggle for independence. ’

Thank you.
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The House then adjourned .
for lunch at seven minutes
past one of the clock.

t

The House reassembled after lunch’
at seventeen minutes past two of the
clock. .

Mr. Deputy Chairman in the Chair.’
i

SHRI ANANDA PATHAK  (West'
Bengal): Sir, according to the state-
ment of the Prime Minister made the
other day on the floor of this House,
the agreement beiween the Govern-
ment of India and the Bangladesh
Government was signed for bettering
the relations between the two coun-
tries. That was the main theme of
the whole statement. But I find that
it has aroused serious misgivings
among the people of West Bengal and
other States and they have vigorously .
protested against this agreement. Even
the State leadership of the Janata
Party in West Bengal has also raised’
its voice against this agreement. It
is very unfortunate that before sign-
ing .this agreement, Government of
India did not consult the Government
of West Bengal although the West



35
‘[Shri Ananda Pathak}

Bengal Government is directly con-
nected with the problems of Farakka
as well as the Ganga waters. There-
fore, what their view is, what they
want and what are their problems—
all that should have been taken into
account before signing that agree-
ment. That is our view.

Discussion under

‘ According to the agreement, we find

that India will get 20,800 cusecs of
water during the leanest period from
April 21 to 30 and progressively more
water will be withdrawn from the
Ganga in the preceding and succeed-
ing weeks. That is the provision of
that agreement. But time ang again
the experts have made it clear that
on account of this, the very flow of
40,000 cusecs of water through Farak-
ka barrage as well the Hooghly river
will be jeopardised. Although the
present Agreement provides for more
water than the Agreement which was
signed '‘between the Indira Govern-
ment and the Mujibur Rahman Gov-
ernment at that time, we find that
only 11,000 to 16,000 cusecs of water
could be drawn from the Ganga which
was totally negligible. When they
signed the  agreement there were
vigorous protests from all sides and
from all shades of opinion because
unless the full amount of water is
given the whole of the Calcutta Port
would be silted. That was the pro-
test raised from all corners. Even
now, though the Agreement is now
for 20,000 cusecs of water, it will be
quite insufficient to meet the needs of
West Bengal. That is why we find
so much protest from all sides.

Sir, it is true that sometimes in
the interest of maintaining better re-
lations we have to adopt the policy
of give and take with our neighbours
but jgnoring the needs of our country
to satisfy the needs of the neighbour
is also not proper. So while this
Agreement has already been signed
without consulting West Bengal we
demand a review of the Agreement
within one year of its signing. Let
us calculate the effeet and the impact
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of the Agreement and then see what-
can be done and what should be done.

Sir, the Agreement is for five years.
and provides for a review only after
three years. This is a provision which
I will not support. The Chief Minis-
ter of West Bengal also requested the
Government of India and the hon'ble
Prime Minister that the Agreement
should be reviewed after one year
after watching its effect on the Cal-
cutta Port. But his request has been
totally ignored. I maintain that it is
an injustice to the Government of
West Bengal, to the people of West
Bengal and we cannot support the
stand taken by the Government of
India. The Government of West
Bengal and all the people there have
vigorously protested against this"
Agreement and I fully share their’
view.
view, as I said in the beginning, im
the interest of better relations with"
a neighbouring country sometime we'
have to adopt the policy of give and "’
take, Sir, I repeat that not only Cal-
cutta but the whole eastern region has
been ignored. Therefore, the Agree-
ment should be reviewed at the
earliest opportunity, as early as pos-
sible within one year. The Agree-
ment should be revised to help the
people of West Bengal in getting
more water. That is all T have to say.
Thank you.

SHRIMAT] AMBIKA SONI (Pun-
jab): Mr. Deputy Chairman_ Sir, in
fact, when I was told that the Janata
Government fielded its prime spokes-
man on foreign affairs, Mr., Dinesh
Singh, to speak before me, I was hav-
ing second thoughts whether I chould
even stand up and speak. But it was
quite apparent from the few minutes
that Mr. Dinesh Singh spoke that his
heart was not in what he really said,
Since there were no other speakers’
from ihe Government side on the list
which was sent to us today, it was
probably felt necessary that some-
body must get up and defend the 3o0-
called historic Farakka Agreement.’
But probably there were no volun-

Although I fully share the:

)
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teers to speak because it is quite pos-
sible that most Nembers of Pariia-
most prominent public
opinion-makers in the country,

" irrespective of party and political

affiliations, have felt that this
Agreement has been nothing short of
a sell-out. And it is true today, In
context, specially
when great delight is taken by the
Members of the ruling party to single
out Member: of the Congress and say
they did not speak up during the last
18 months and whai happened to their
conscience and what happened to their
voice. Probably the Members of the

~ Janata Party have equal qualms of
' conscience and do not want to be

branded three or five years later that
they stood up to defend a statement
which cannot be defended at all.

Nevertheless, one of the points Mr.

. Dinesh Singh made was that in the

circumstances this was the best agree.
ment which could be arrived at. Even
if it means repeating some of the
points made out by the earlier
speakers, I would like to understand
what were the circumstances, what
were the two conflicting and opposite
cases presented by the Government of
India and the Government of Bangla-
desh. As the hon. Prime Minister in
his statement said, Bangladesh, in
order to protect its interests and avoid
adverse effects on the couniry’s
ecology and economy, wantedq the
entire flow of 55,000 cusecs during the
lednest period of the dry season and
that the flow should be maintained
uninterrupted. Fair enough. You
cannot blame another Government for

making a demand which seems high,

given the circumstances =and the
quantum of water available. But
what was the case of India? How do
the two cases compare with each
other? When you put forward a case,
one takes it for granted that the case
is substantiated by facts and by
genuine requirements. As I, a lay
person, understand this, in Bangladesh

_ the Ganges water feeds the Padma
" river which in its turn feeds the two

tributaries, Gorai and Madhumati,

._which in their turn feed about three
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districts with a population of about
three crores, On the other hand,
there is India’s case which affects
millions and millions of land acreage,
the catchment land being much, 94 per
cent more of what Bangladesh’s land
18, with 14 to 16 crores of people, all
living in the easftern belt of India—
Bengal, Bihar, Eastern U.P. ang other
The Calcutta
port is totally dependent on the waters
which it would receive. Fifty per
cent of India’s trade passes through
the Calcutta port. Not only the Cal-
cutta port, there is the Haldia port
which is also dependent on this and
which is equipped to have heavy
traffic of 20 million tonnes a year.
That port is built to receive ships of
80,000 tonnes which require a draught
of 42 feet. The Haldia port took
approximately Rs. 150 crores to con.
struct and, as has been stated, the
Farakka barrage took Rs. 156 crores
to construct.

These are the two cases. How do we
synchronise the interest? How do we
balance the interests to arrive at an.
agreement which might be interna-
tionally applauded, which might show
a great inborn and inherent desire to
sacrifice even when we see the suffer-
ings. I quite agree with Hon. Prime
Minister that the fundamental princi-
ple of the suceess of a national foreign
policy depends on good neighbourly
relations, But it is a fundamental
principle of the foreign policy of any
country in the world that it is always
based on the national interests, and I
would ask the Hon, Prime Minister and
the Hon. Foreign Affairs Minister
whether they are genuinely convin-
ced that they have served the larger
national interests of India when they
so0ld out our share of water to Bangla-
desh?

There was another point which was
made by the Prime Minister. He
said that we were trying to win over
a friendly Government. As has been
asked earlier, what is the concept of
a friendly Government? Is friend-
ship not based on certain principles

and certain values, values which the
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" Janata Government today proclaims
" louder than anybody else? Are you
" trying to buy friendship with the mili-
tary junta? Are you trying to buy
friendship of those people whg do not
know how to honour their own free-
. dom fighters? Are you trying to buy
friendship of those people who have
" shed their freedom fighters blood in
order tg occupy the positiong of power
at the instance of other foreign powers?
If that is the interest, if that is the
objective and the goal’ 1  wonder
how far you would be successful.
Thig question could have been answer-
ed at later date, but unfortunately
this question has been gnswered right
now for the Janata Government. The
attitude of the Bangladesh Govern-
ment till recently has been anything
but friendly. How has the agreement
on Farakka mellowed their feeling to
India? I wouldq definitely like to ask.
The statement goes on to say further
that since there is no international
law which puts down the rights of
the riparian States and it is still to
be codified, the universally accepted
principle iz that the riparian States
should sit together and discuss their
problems. I agree that that would be
the best possible solution in the na-
tional interests and, in this case, with
a neighbouring countiry to sit down
angd discuss mutually the problems.
But, there is an agreement which has
been recognised in Helsinki glso,
which has been utiliseq not once but
many times over all over the world.
The Supreme Court of the United
States, when deciding riparian prob-
lems referred to it. The Harmon
theory which was propounded to set-
tle the problems of riogrande affect-
ting the Uniteq States of America and
Mexico, was never accepted. It has
been extinct. We should ne longer cling
to it. You have the instance of the
Canadian Government. The Swiss
tribunal has referred to the interna-
tional precedents or ruleg which talk
of equitable distribution of water.
What is equitable distribution of
water? As I understand from what-
ever little documents have been avail-
able to all of us, equitable distribu-
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tion has to be based on not only the
catchment land which ig a very im-
portant factor but also on the popu-
lation affected, on her trade which
is affected, on irrigation of land, and
of food supply to millions of people
in our country who are affected, that
is all to be taken into consideration
when you are making an equitable
distribution of water.

The Government goes on to say that
they are not working on a clean
slate. I do not understand what they
mean by a clean slate. It might not
have been a clean slate if they had
been handed down an agreement
which bound them. As I understand
the agreement of 1974 the two Prime
Ministers of India and Bangladesh,
wag written only for the leanest pe-
riod for approximately 4 months. If
there hag been anything which had
bound India for generations to come,
it would have been a longer contract.
It was only to upheld the princi-
ple which the Prime Minister
has spoken of today, of helping
a neighbouring country in neeqd,
of helping a friendly Government in
need, that the then Prime Minister,
Mrs. Indira Gandhi, looking to the
problems which were facing Sheikh
Mujibur Rehman, the architect of
Bangladesh, agreeq to this sharing of
water for 3% 'months or 4 months,
which may have beepn seen as a dis-
advantage to India. But it was oper-
ating for these four months. There was
no other agreement to bind any go-
vernment, any successive Govern-
ment, for years and years to come.

Sir, T am hearing a new theory now
because I have heard during the last
few months that the Government is
morally obliged to undo which the
Congress has done, whether it is good
or not good.

SHRI MORARJI R. DESAI: Who
says so? Who has made such a state-
ment?

SHRIMATI AMBIKA SONI: Well,
Sir, even if np such statement has
been made, it would be politically
unwise to make such a statement.
The people of this country would net
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accept it. The Harijans of this coun-
try find that the land given tg them
is being taken back. It is seen in the
very steps which have been taken by
the Government. But I would not like
ip digress. I the moral compunction
on the Janata Government was there
that there was already a  commit-
ment. ..

SHRI MORARJI R. DESAL There
ix no such commitment,

SHRIMATI AMBIKA SONI: May
I go on? I am not such an experi-
enced speaker and I just lose irack of
my points. So, as was pointed out
by the Foreign Minister on various
uecasions, Bangladesh tried to inter-
nationalise this problem. They took
it to the Islamic Conference, to the
Non-aligned Bureau ang to the Uni-
fed Nations, Well, we do not want
to internationalise this problem. Nor-
mally one would not like to inter-
nationalise any problem. It ig con-
nected with your own national inter-
¢st. We shoulg have the capacity
to sort it out. Since we did not have
= clean slate, since there were certain
things with which the Government
did not agree and which the Govern-
ment wanted to undo, wasn’t there
this way out that you could have
referreq it to the International Court?
Precedents have been established.
Don’t you think that the merit of the
case which was put forward by India,
putting forward all its requirements,
would have received a just consider-
ation? Even this would not be a
very unusual affair. As Mr. Dinesh
Singh mentioned, the Indus Water
dispute was referred off and on to the
International Court. Waving aside
eompulsory jurisdiction or whatever
there is, this could have been done
if we felt bound by any treaty or any
cvontract or agreement which was not
to our liking There is no justifi-
cation for entering into a further
agreement. Then you say “We have
done better than what the Congress
Government did; they settled for
11 to 16; we settled for 20 to
26.” But the requirement is
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40,000 causecs, and anything  below
40,000 cusecs is a sell-out. There is

np justification if you say “The other
Government did this much good and
we have done a little bit more.” That
good is not enough. And that is
what we are interested in finding out.

Again, Sir, the Jomnt Rivers Com-
mission which was constituted in 1972,
which has again been brought into
prominence, has been given gz life
period of three years to suggest how
{he waters of the Ganga could be aug-
mented. What has the Commission
heen doing from 1972 till now is a
big question-mark. What will it do
in the next three years? And then
the Government will consider the
recommendations given by the Joint
Rivers Commission with a view to
implementing them so that the flow
in the river could be augmented. Sir,
we may not be experts in irrigation,
we may not be experts in dealing
with foreign affairs, but even a lay
person like myself can question it.
To increase the flow, surely the Janata
Government is not thinking of melt-
ing the snows on the Himalayas.
There are only three ways of increas-
ing the flow into the Farakka, and
to my mind, they are: first,the Govern-
ment should have mentioned or the
two signatory Governments should
have mentioned that all programmes
of deforestation will be forbidden
and that afforestation will take place
on a large scales, because without
afforestation you cannot attract clouds,
you cannot have rain and you can-
not increase the flow in your river.
Secondly, there should have been a
provision already-—it is not necessary
to come to know of it three years
from now--that there should be no
more  constructions on this river.
There should be no more construc-
tions because the two constructions on
the two tributaries—the Kosi and the
Ghandak—a'ready take 10,000 cusecs
of water each and any further cons-
truction on this river will lesson the
flow of water.
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" The third thing [ feel is that it
wouid have been advisable if the Go-
vernment had also been able to write
down that more reservoirs would be
built so as to store water during the
period when there is abundance of
water, and even during the lean mon-
ths we would have ample supply of
water from the reservoirs. Do you
have to wait for three years to hear
of these suggestions? 1 would, there-
fore, like you to note that if this sort
of a thing had also been included,
then thig agreement would not have
lookesd as superficial as it did now.
There' is another thing that Mr.
Dihesh Singh said in the morning,
that we Congress Members have no
right to stand up and speak on this
issue because the earlier commitment
was made by the Congress Govern-
ment. In all humility [ would say
that Babu Jagjivan Ram was negoti-
ating at that time also on behalf of
the Congress Government and in  his
sagacity he refused to succumb to any
pressure which would involve sacri-
ficing the interests of India. We up-
helq the interests of India and theve-
by we could not have a long-term
agreement or any agreement to that
effect. Today Babuji has again nego-
tiated the same agreement on behalf
of the Janata Government, but this
time pressure does seem to have been
put on him because even though he
might have been the main negotiator
or one of the main negotiators of this
problem, he was not there when the
agreement was signed. Could we infer
from this that even though he was
negotiating on behalf of the Janata
Government he realised that this
agreement wag not in the interests
of India. I would also want to say
that there is another mistake another
shortcoming. . .

=t TAERAT gwE W (ITW
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and that is, looking through the docu-
ments backwards I felt that even when
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the two Prime Ministers, our ex-
Prime Mnister, Mrs. Indira Gandhi,
and their late Prime Minister, Sheikh
Mujibur Rahaman, signed an agree-
ment in April 1874, it was done for
the four lean months and the rest of
the year was taken ag an oral agree-
ment mutually settled. I should be
the last person to put forward any
suggestion that international agree-
ments should not be oral. I find tnat
the same thing has happened today.
We talk of the period January to May
and during the rest the maximum
flow will come in, Is there a writ-
ten agreement for the rest of the
year? Because there is no written
agreement there js no legal sanctity o
an oral agreement. The present Go-
vernment should know that after the
death of Sheikh Mujibur Rahaman,
within a few days, the new Govern-
ment, which came into power refused
to honour any settlement and said,
the Farakka Barrage should be stop-
ped forthwith because there was no
agreement to determine inflow of
water into the Farakka for the re-
maining eight months. I would like
to know from the honourable Foreign
Minister or the honourbale Prime
Minister if this agreement is only res-
tricted to the lean monthg or it covers
supply of water for the whole year.
Sir, I woulld not like to make a very
lengthy speech; 1 would not like to
say more than what I have already
said because I would be repeating un-
necessarily a lot of points. Earlier,
before coming into the House, I had
the opportunity to overhear the hon-
ourable Prime Minister saying that
there is no point in shooting when
the guns do not hurt. Qur objec-
tive is not to. shoot anybody down....

SHRI MORARJI R. DESAI: I never
used those words.

SHRIMATI AMBIKA SONI: What
I 'meant was it wag said in such strong
words. The strong words used reflec-’
ted this impression. I could not agree
with the Prime Minister more strong
words probably boomerang. But the
Government must at this moment
understand and realise that this is not
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an issue to be dealt with coldly; ihis
is not an issue to be dealt with sit-
ting back in a relaxed manner and
having a point here and there. The
probiem has assumed such importan-
ce that it affects the destiny of not
just 14 or 16 crores of people around
there, it affects the destiny of 62
croreg of people. Just because it is
located in Bihar or Bengal you can-
not say that only the destiny of the
people of Bihar and Bengal is affec-
ied. If something happens in Haryana
or Punjab, you cannot say that it
affects only the people of Haryana
and Punjab, and that the people of
Kashmir are not affected. If some-
thuug happens in Andhra Pradesh or
Tamil Nadu, you cannot say that it
affects only the people living there
and not those living in other parts of
India. Whatever happens in one part
of the country affects the entire popu-
lation of India. So, it is not a matter
which can be considered so lightly.

I could understand when the hon.
Prime Miaister and the Foreign Minis-
ter earlier said that Farakka is a yery
important and delicate issue and
therefore the details on which they
were negotiating were not forthcom-
ing because if the details were divul-
ged that would put an end to the
negotiation. I wish the details had
been divulged and the negotiations
had been put an end to because then
we would not have to face such a
shameful document., The Foreign
Miaister said we should rise above
political and partisan considerations
and we should not be small and petty
in dealing with this vital issue. I
would have agreed with that, if they
had shown the courtesy of inviting
the Leader of the Opposition and
discussed this agreement with them
before it had become effective, You
cannot expect us to defend something
to which we are not only not the
signatories, but which we totally
condemn. I agree with many people
who were saying that it is now a
fait accompli and what are we going
to achieve by this long debate? May-
be we may not achive anything; may-
be the agreement cannot be reserved.
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But we do want to say that this
Farakka agreement is a black mark
on India’s foreign policy.

SHRI H. M, TRIVEDI (Gujarat):
Mr. Deputy Chairman, rise to wel-
come the agreement which has been
arrived at between the Governments
of India and Bangladesh. Being es-
sentially a technocrat, I may not be
able to work myself up to the passion-
ate emotions in which several of the
opposition speakers have expressed
themselves  including the lady
members. I would, however, like
to refer to the conciuding state-
ment made by the Prime Minis-
ter. I am sorry that a lot of parti-
san emotion has been injected into
this debate. The Prime ™Minister’s
last sentence was:

“May I seek the indulgence of
the House to treat this Agreement
in the same spirit sinking inter-
party differences and in the wider
perspective of the overall objec-
tive of our foreign policy and speci-
fically the well-being of the two
countries?”

Sir, having ignored thig appeal of
the Prime Minister, I am afraid seve-
ral of the speakers have fallen into
the error of completely ignoring the
entire tenor of the statemcnt of the
Prime Minister. There are two or
three major principles which have
been enunciated in the Prime Minis-
ter’s statement, namely, (a) that it
was incumbent on us to arrive at a
bilateral agreement with Banagla-
desh; and (b) it should be irrespective
of our individual views on the politi-
cal complexion of the Government im
neighbouring State. We are not con«
cerned with that. Two of the primary
tenets of our foreign policy to which
the previous Government wag wedded
and to which this Government is also
wedded are, (a) that settlement with
neighbours will be by bilateral nego-
tiations; and (b) it will bebased on
non.interference in the internal affairs
of the other countries and in not judg-
ing the issue of settlement between
two countries on the basis of the poli-
tical complexion of the Government
in the other country.
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Sir, I am sorry that in a public de-

bate of this kind responsible Mem-

bers of this House have indulged in
casting aspersion on the political

complexion of the Government in a

neighbouring country, 1 hope at

least subsequent speakers will refrain
from doing so.

Before I proceed to the merits of
the issue, I would like to clarify two
or three factual points so that the
debate may proceed along the proper
lines. Firstly, what in fact was the
agreement of 19747 In their jgint
declaration of May 1974, the Prime
Ministers of India and Bangladesh
noted—noted—that the Farakka Bar-
rage would be commissioned by the
end of 1974. but at the same time
they agreed—ugreed—that a mutually
acceptable allocation of the water
available quring periods of minimum
flow in the Ganga should be arrived
at before commissioning the Barrage.

This is the prime fact which we
must not forget. In other words; &
gettlement on the flow of the Ganga
waters during the lean season had to
be agreed upon with Ban_gladesh
before commissioning the barrage.
The second thing which I would like
to clarify is the question raised by
my honourable colleague, Prof. Nurul

Hasan. He asked: “What was the
agreement for the lean season of
1975-76? Sir, the fact is that there

was no agreement for the dry season
of 1975-76; there was noO inter-
governmental agreement. When no
agreement was reached for the dry
season of 1975-76 and when India
started drawing flows to the feeder
canal capacity. Bangladesh made a
number of moves to internationalise
Now, Sir, my

the Farakka issue. .
honourable co'league, Shrimati Soni,
has traversed a rather delicate

ground in international law and she
has gone even tg the extent of sug-
gesting that it might even be possi-
ble to g0 to the International Court
of Justice, etc. I am afraid, Sir, the
foreign policy of this country has not
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been conducted in the past on the
basis of going to the International
Court .of Justice. But it has always
been based on peaceful and amicable
settlement of whatever issue arises
between two countries on a Bffateral
basis. But, Sir, I will come tg the
merits even in terms of international
law a little later.

When this happened, Sir, it was
raised in the United Nations and I
suppose, my honourable  friend,
Mrs. Alva, probably attended the
gession there in which this country
powerfully pleaded and I think she
herself must have pleaded with
equal passion-—that it was an issue
which must be settled bilaterally
between India and Bangladesh. This
was the stand we took internationally
and it became incumbent upon us to
settle the issue bilaterally.

Thirdly, Sir, as a matter of fact, a
reference was made to an answer
which I had the privilege of giving in
this House to Mr. Kalyan Roy,
namely, that the trade of Calcutta
was diminishing and that the Farakka
Barrage scheme would ensure better
navigability in the Hooghly river.
Both these statements still remain
true and it is true that the trade of
Calctutta has been diminishing. But,
Sir, to the technical aspect of the
question of why it has been diminish-
ing, I will come a little later. Let me
first clarify the position in interna-
tional law also.

Mrs. Soni referred the precedent o
an agreement between the United
States and Mexico. Let me state
categorically, without any fear ot
contradiction, that there is ng prece-
dent available in international law
similar to, or on all fours with the
dispute, in relation to the ecircum-
stances, between India and Bangla-
desh.

SHRIMATI AMBIKA SONI: But I
would like to tell that on the matter
of the Indus Water Treaty we had
gone to the International Court of
Justice though it was not binding on
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the Indian Government to accept the

«decision of the Court. But the
matter had been referred to the
Lourt.

SHRI H. M. TRIVEDI: Let me
state quite categorically that there is
no precedent in international law
with categorically  recognises the
cights of an upper-riparian State, the
superior rights of an upper-riparian
State over a lower-riparian gtate, Thig
ix the position in law. It does 'not
recognise categorically the special or
superior rights of an upper-riparian
State . (Interruptions) ... If you
will please bear with me, it has to be

«wonsidered, taking into account the
unique feature of an international
river as to how equitable
sharing has tg be determined.
This is the  principle in inter-
national Ilaw. Now, opinions may

differ on whether this is an equitable
distiibution or not, You may hold one
view and I may hold another. But the
principle in international law is that
it does not recognise categorically the
superior rights of the upper-riparian
States and, therefore, let us no¢ con-
fuse the issue by talking of going to
the International Court of Justice and
so on. But I would stress that far
from going to the International Court
of Justice, we have maintained as one
of the prime principles of our foreign
policy that we must settle our dis-
putzs with our neighbours on a
bilateral basis and this is the crux of
the problem,

SHRIMATI AMBIKA SONI: Sir, 1
would not like tp interrupt Mr, Tri-
vedi. He is much more knowledgea-
ble, because I am not a student of
international law or any other law.
said that since there is no
international law and the Prime Min-
ister’'s statement does refer top inter-
national law which is not there, there
are certain precedents which have
been recognisad even in Helseinki and
only to these international precedents
I was referring, which deal with
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equitable distribution of water. I
never referred to any law.

SHRI H. M. TRIVEDI: Thus we
are on the same ground, namely
equitable distribution, in which case
you are welcome to maintain Yyour
opinion and I am welcome te main-
tain my opinion. But let it be quite
clear that in terms of arguing our
case on the basis of international law,
the position in international law is
not clear at all in terms of recognis-
ing the superior rights of an upper-
riparian State. 1 would repeat that.

Sir, I will now really come to the
merits of the Farakka jssue as such.
In the heat of the debate several
Members seem to have lost sight of
the major tenor of the Prime Min-
ister’s statement and the major issues
raised in answer in the Prime Min-
ister’'s statement.

Firstly, Sir, questions were raised
as to what we have gained by this

settlement. Here I would like to
refer to what the Prime Minister
stated:

“The demand for consumptive

and non-consumptive use, parti-
cularly for irrigation of the Ganga
waters, has increased and is likely
to continue to increase even more
rapidly in future. Therefore, for a
rational arrangement for increasing
the availability of water through
some long term scheme is impera-
tive.”

Sir, apprehensions were expressed
that this settlement may lead to any
inter-State disputes because the up-

stream States may be affected
as regards the availability
of water. Sir, it is argued as if the

entire economic future of the eastern
region and even of upstream States
hinged on this settlement, settlement
of river disputes and equitable dis-
tribution between the neighbouring
States, of available water at the
feeder canal. Now, Sir, this is a mis-
conception. It appears to have bren
misunderstood that by way of natural
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flow, sufficient water is just not avail.
able in the Ganga to be able fo take
care of all the needs. Let us recog-
nize that this is the prime parameter
of the problem. Sufficient water is
just not available to meet the require-
ments, both consumptive and non-
consumptive regquirements, in the
Ganga to take care of three things:
firstly, increasing needs of the up-
stream States; secondly, the necessity
for flow of water in the Hooghly to
keep the Calcutta port clear; and
thirdly, the rights such as they may
be of the lower riparian State in
order to take care of its needs There-
fore, Sir, in view of this, the major
point which was made by the Prime
Minister in his statement, and the
more important part of the statement,
is that an agreement has been arrived
at on the long.term solution of the
problem and an agreement has now
been arrived at which says that with-
in a period of three years the two
countries will arrive at an under-
standing on the type of scheme which
they wili execute—mark the words—
‘which they will execute’—as speedily
as possible thereafter. The economic
interests of this country, including the
interests of the port of Calcutta,
really are related with augmenting
the flow of the Ganga. And the aug.
menting of the flow of the Ganga can
only occur on the basis of an agreed
scheme between the two countries and
on its execution. Instead of seeking
international interference, instead of
talking about going to the Interna-
tional Court of Justice, I would sug-
gest to the hon. Members, Sir. that
time would be when we may require
international assistance, not interfer.
ence, to be able to execute the project
which would increase the flow of the
Ganga for meeting the purposes of
both countries. That is the major

question, Sir.

Sir, an apprehension was expressed
with regard to disputes between States.
I am sorry, and I must confess to my-
self indeed, and I think all hon. Mem-
bers must confess to themselves, that
the harma which we have inflicted upon
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ourselves by our failure to settle the

river disputes between States in our

own couniry—this harm has been, and

is likely fo be, much greater than the

residual handicaps of the port of Cal.

cutta even after the flow of water at

the level at which it has been agreed

to in this Agreement. I am sorry to

say ‘that that is the situation.
3. M. Now, Sir, I will come to the
other merits of the Agree-

ment and try to clarify some of the

technical aspects of the problem.

There are three major misconceptions

which are harboured by hon. Mem-
bers. Firstly, it would seem as if the
hon. Members imagine that the regime
of the Hoogly river has been deterio.
rating only in the immediate past.
This is not the case. The regime of
the Hoogly river has been deteriorat-
ing for over a period of 45 to 50 years

Let us not forget that the Farakka
barrage scheme was not conceived by
us. The Farakka barrage was con-
ceived by the British. We agreed that
the Farakka barrage scheme was
necessary for the preservation of the
Port of Calcutta. Nobody can deny
that. Having served more than 30
years of my life in shipping, I yield
to no one in this House about my corn.
cern for Calcutta ang for the other
major ports of India. I am, therefore,
as acutely concerned with what hap-
pens to Calcutta after this Agreement
and what was happening to Calcutta
before this Agreement as anyone else.
But let us get away from the miscon-
ception that there was a deterioration
in the regime of the river Hoogly only
in the last four or five years. The
point I wish to make is that we have
been geared for the last 20 years to
combat that deterioration. We have
been combating that deterioration in
the river Hoogly for the last 20 years
by measures of dredging and river
training, etc. This is something which

may have to be continued even after
the Agreement. But the fact is that
we- have heen combating that detes
rioration.

Now, I will come to the other part
about declining trade at Calcutta. Sir,

about 6 or 7 years back when the trade
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at Calcutta was somewhere near 16

or 17 million tonnes, is consisted
mainly more than {wo-thirds of bulk
cargoes of iron ore, salt, coal, food-
grains, fertilisers etc. The deteriora.
ting regime of the river was not the
Why
was there a decline in trade? The
trade declined because in the carriage
of bulk cargoes the type of ships that
came into play in world’s trade re-
quired a larger draft and deeper wor-
kers. In other words, coincidentally
as it happened, with the deteriorating
regime of the river, we also had a
phenomenon of larger ships with
larger drafts wanting to use Caleutta
Port. The answer which we have
sought to the deteriorating regime in
ihe Hoogly is not one. We have
sought two answers. karakka has
been built at an expense of 156 crores
of rupees. But let the hon. Members
not forget that we have also executed
one of the largest sport complexes in
Haldia at a cost of over 125 crores of
rupees. Haldia is the real answer to
this decline in trade to a large extent.
I won’t say that the use of Calcutta
Port is going to be discontinued. 1
am not, for a moment, suggesting that
the measures for the continued use of
Calcutta by ships which are likely to
make use of Calcutta for general car.
goes which are carried in ships of that
burden and that dead weight will not
be necessary. Let me not be mis-
understood. All I am trying to say is
that we have had two answers,
Farakka Barrage and Haldia. Now,
my hon. friend, Mrs. Soni, referred to
20 tonnes from Haldia. Haldia was
commissioned only last February.
Hardly a few ships have called there.
I do nut know how she got the figure

of 20 million tonnes for Haldia. She
also treferred to the effect of this
Agreement at the new port. Sir, let

me make it quite clear that no reliable
technical studies are available as yet
about the effect of the low of Farakka
on the regime of the river as far down
as Haldia. Insofar as Haldia is con-
cerned, all our polanning has been
based on maintenance dredging for
-the purpose of maintaining the ap.
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proach channel to Haldia. In other
words, Sir, if, in fact, tl..s Agreement
achieve what it is intended to achieve,
namely, arrest the further deteriora-
tion of the regimes of the yiver—and
Mr. Kalyan Roy quoted the experience
which we had in two dry seasons,
when in one dry season we Jet go
some water low and in the other dry
season something like 35,000 cusecs
flowing—and if there was some im-
provement in the regimes of the river
in the salinity of the water at Cal.
cutta, there is every reason to believe
that with the flow of water which has
now been agreed upon in this agree-
ment at least, the deterioration will
be arrested and that there may even
be a certain improvement in the re-
gime of the river. This, as I said al.
ready, fits into both the long-term and
the short-term aspects of the problem,
We have got an agreement and this
will be reviewed and the long.term
solution will be arrived at. In the
short term, the agreement envisagd®
a review at the end of three years,
and the flow of water which is likely
to be available at Farakka will, as I
said earlier and we have every reason
to hope, arrest the further deteriora-
tion and, perhaps, also lead to a more
moderate and, perhaps a more gradual
improvement. The second misconcep-
tion is that the flow of waters from
Farakka are likely to lead to an ins.
tantaneous improvement in the condi-
tions for the port of Calcutta. Sir, it
is also not true. Even with 40,000
cusecs flowing from Farakka, in
the lean season the regime of
the river was likely to improve
only over a period of seven to
ten years. It is mnot impossible
and let us hope that if, in fact, at the
end of three years, an agreement is
reached on a scheme to augment the
waters of the Ganga and if, in fact,
that scheme is implemented within a
period of five to eight years, there-
after, it is not impossible that this
period may well coincide with the
anticipategd improvement, bringing
improvement of the regime of the
river in so far as Calcutta is con.
cerned even with the flow of 40,000
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cusecs. The third point, as I said
earlier, I have dealt with and that is
as far as the approach channel .to
Haldia is concerned. As I said earl}er,
being a technocrat, 1 cannot bring
myself to talk passionately on the
political aspects of the problem bl_xt I
am sorry that several expressions
have been uttered with regard to the
political complexXion of the Govern-
ment in a neighbouring State. Any
intransigence on our part in settling
an issue of this character, a delicate
international issue of a tecknical
nature, is likely to lead to further
intransigence. [ am sorry to advise
my hon. friend—I am not a lover of
the regime which has come in Bangla-
desh but I must confess, that if in a
public debate of this character on
Farakka, we are going to indulge in
expressions of that character, we are
rot assisting the democratic forces in
Bangladesh, and in fact we are assist-
ing further intransigence. Sir, the poli-
tical issue seems to have becn discuss.
ed as if this is not a technical issue.
This is an issue relating merely to the
sharing of waters between two neigh-
bouring States of a river.

SHRI KALYAN ROY: Technical
imperative has been stated again and
again.- : ‘

SHRI H. M., TRIVEDI: My friend,
Mr. Kalyan Roy, spoke as if we were
arguing about a disputed territory, as
if we weretrying to recover territory
lost in a war or in a confrontation.
Sir, we are not dealing here with a
problem of that character. We are not
dealing here with a problem in which
any neighbouring State is trying to
alter the geo-political balance in the
sub-continent which has come to be
established after the establishment of
Bangladesh. We are not dealing with
a situation of ‘that character,
We are not dealing with a situa-
tion in which any neighbouring
eituation in which any neighbouring
State is “interfering with the excise
of any sovereign rights within my
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own territory. 1 would like to point
out that when Bangladesh maintaine
that the lower riparian State must
continue to receive the natural flow of
the Ganga, when they claimed a vete:
over the rights of the upper riparian
States, we have rejected it. As a
matter of fact, the reasons for the
protracted negotiations have been the
sorting out of the issues involved, and
to get a long-term agreement io be
able tg augment the flow of water in
the Ganga which would really be the
permanent solution. Sir, as I said, we
are not dealing here with any disput-
ed territory or recovery of any di:-
puted territory or any State indulging
in any overt action direct or indirect.
which would alter the geo-politicat.
balance on the sub-continent. We are:
also not dealing with an issue

SHRI KALYAN ROY: You have,
stated in the House that Farakka is
the answer to the Calcutta Port. Now |

you are arguing against it. That was.
your reply in this House. .\
SHR! H. M. TRIVEDI: 1 hava-

already clarified. You were not here.
when I was referring to that particu-
lar Question. I would like you to:
read the record. I would, therefore, .
Sir, conclude by saying that in the,
national and international context in
which this issue had to be discussed—-
in the context of the preceding agree-;
ments such as they were—I am not,
blaming this Government or that:
Government—, an ynderstanding, call-
it an agreement, call it a declaration,
regarding the settlement of the flow-
of water in the lean months, will, in,
fact, be arrived at with Bangladesh-
before commissioning the barrage—
bearing in mind the fact that this,
issue was going to be internationalis-.
ed after failure to arrive at the agree«
ment—it was already internationalis-.
ed, as I said...

SHRI KALYAN ROY: It was not

SHRI H. M. TRIVEDI: As a matter
of fact, Mr. Kalyan Roy, you should
remember that it was by internationaf
consensus that this issue was remitted’
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to us at our own instance, on the basis
of our own plea, on the basis of our
own...

SHRI KALYAN ROY: International
capitalists and monopolists and
imperialists will always try to do this;
in the third world developing coun-
tries they will always try to intervene
in various ways. Are you going to
surrender to them?

SHRT H. M. TRIVEDI: Mr. Kalyan
Roy, have you forgotten your experi-
ence of 20 years with regard to the
Kashmir dispute, when you failed to
find the friends that you were look-
g for. If the international commu-
nity was, in fact, intent upon inter-
fering in the manner in which you
suggest, I tell you that they would
bave taken notice of what Bangladesh
had then said. Instead, I think it is a
happy outcome, even at the inter-
national forum, that they heeded our
plea and that they recognised the fact
that this was an issue to be settled
in consonance with the principles
which we ourselves have maintained,
entirely for Dbilateral settlement.
Therefore, Sir, having clarified the
technical aspects, having clarified the
fact that there is no reason to fear
that the regime of the river will
deteriorate further—in fact it is likely
to lead to a gradual improvement—,
having regard to the fact that Haldia
is really the major answer as far as
the trade is concerned and having
stressed the fact that we have arrived
at a gatisfactory bilateral agreement,
‘T would suggest, Sir, that this House
welcomes this Agreement.

SHRI MORARJI R. DESAI: Mr,
Deputy Chairman, Sir, I am interven-
ing in this debate particularly because
I have been referred to several times
by some of the speakers who spoke
on this subject with great passion
I can understand the passion, I can
understand the vehemenee; but will
vehemence and passion solve any
prcblem? That is all that I want to
ask. And, may I say, that it does not
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help us in this House, which is the
House of Elders, as it is called, to
behave as if we are children. I can
understand  children tearing up
things, messing up things, destroying
things, but will elders be able to do
that? Of course, I know that they
are not all elders in this House. But
when they have come, they have be-
come elders, they should not forget
that. This is the House of Elders;
that description is not justified other-
wise. Therefore, we ought tg consi-
der things more calmly and with
greater dignity.

When it was said by my hon. friend
opposite that we are determined and
that is our policy to see that wé undo
everything that wag done by the pre-
vious Government, [ cannot under-
stand how such a fantastic statement
should be made by a person who
claims to be very reasonable. Now,
claims and professions are quite differ-
ent from action. We are not wedded
to removing everything that was done
by the previous Government. I have
said it publicly that we are also bound
by the commitments of the past Gov-
ernment in foreign relations. We are
not disturbing them; nor can T say at
any time that whatever the previous
Government had done was wrong.
How can it be said? 1 would only say
whatever wrong was done was wrong.
And I would not claim even on behalf
of this Government that whatever we
have done has always been right and
we would not do ‘'something which
may not be wrong. I am not going
to claim that. But to attack us on
this issue in this manner is not fair.
That is all that I want to plead. Nor
is it fair to say that we are selling
out the country. There would not be
a worse charge than that against any.
body. I do not want to imitate other’s
language nor do I want to use invec-
tives in reply, because that does not
help the solution of any problem. But
I would certainly want to point out that
invectives do not add any strength
to an argument On the contrary;
they onlvy show that there is bank-
ruptey of logic in the argument. That
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is all that it means. Otherwise, why
should any one use invectives at all?
And how have we sold out anything?
I would be the last person in the
world who would want to sell out any-
thing. I woulgq prefer death hundred
times before I do that. And I main-
tain it. Let them point out any in-
stance where it has beep so done by
me in any transaction, private or
public. But those who are used to
this kind of thing, will imagine others
also are doing the same thing. What
else would they do? Now, when it is
said that we sold out the country, I
am bound to say that...

SHRI SHYAM LAI, YADAV (Uttar
Pradesh): It is unfair,

SHRI MORARJI R, DESAI: Where
were you sleeping al} the time when
they said this? What is the use of
protesting? 1  would also like to
tease them. I cannot allow these
things to pass on. (This is my bus-
iness as the Leader to show them
where they are wrong. Let them
also feel what it means, when it is
said that we sold out something. When
11,000 to 16,000 was agreed to what
would it be called? Why was it for-
gotten by them and how does it lie
in their mouth to say that this is a
gsell-out? I cannot wunderstand. I
would not object tg that; I would
not quarrel; let them gay that. But
tec make a charge of selling out this
country is scmething for which I have
certainly got to tell them let them
improve themselves before they are
entitled to say that. That is all that 1
would say. It is not right, And in
this House where will dignity be if
you are going to say these kinds of
things? We should talk with some
dignity. Thig is not the way to dis-
cuss such an important problem
which concerns two countries. It can-
N0t be forgotten that international
relations are verv immortant for any
country. We are not living by the
law of the jungle now. We are sup-
posed to live in , civilised world.
Should we behave s uncivilised?
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This iy what hag happend. My hon.
friend over there goes on repeating ad
nauseam that there is a military junta
there in the 'aeighbouring country.
Does he do good to anybody? Is it
right to criticise a neighbouring
country in thig enanner? How is it
hig concern or my concern to castigate
any Government in g neighbouring
country? I5 it right? We may like or
we may not like jt. That is a diffe-
rent thing. It is a personal opinion.
But we have no business to say this.
Then, we will have to go round every-
where condemning everybody except
ourselves, that we are angels and
others are not. This is not right.
Thig is not how our policy is framed.
We believe in a non-aligned policy;
that is, common to everybody

AN HON. MEMBER: Genuine,

SHRI MORARJI R. DESAIL: Gen-
uine. Because you are not genuine.
That is why I say that. I am pre-
pared to prove it jn a dialogue, if you
want it, where it was not genuine.
That is why I have called it genuine.
I do not apologise for what I have
said. I have said everything delibe-
rately. It jg proved by what I have
done now, how it can be genuine.
Therefore, what is the yse of saying
this kind of thing? Now, take this
agreement, Now, what have we done
to justify all this passion being raised
for several hours? This question had
been pending for a long time. 1 yield
to none in saying that Calcutta Port
must be preserved and must be stren-
gthened by whatever legitimate means,
that we can adopt. We should do it.
I can algo understand the gpinion in
West Bengal being one and that im
Bangladesh being the other, They
also say that this is not right. For
emotional people, when reason disap-
pears this is not wunderstandable.
Now, it is said that I have not taken
the people intn confidence. 1 qid keem
the Chief Minister of West Bengal in-
formed ahout it. Not that I went on
his advice. I would be very unfair
to him to say that. But he was in-
formed about what we were doing.
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But my hon. friend says that we
shoulg take the gpposition intp confi-
dence while negotiating such things.
1 do not know. Ig it i consonance
with any commonsense while running
a Government? Is any Government
run like this in the world? Can any
relations with any country be carried
on ip this manner? Then, there will
be no negotiations and there will be
no settlements if this is to be done.
‘When hon, friends opposite talk in
‘this manter, it will be an impossible
task. Let them be reasonable. Let
them consider. These are not national
questions. These are international
questions. But then, there must be an
agreement to the mutual advantage of
both our countries, I am trying to do
it to the best of my capacity,

SHRIMATI AMBIKA SONI: There
would be an assurance that these
things would not pe taken advantage
of. The opposition would not behave
irresponsibly I am sure of that, Sir.

SHRI MORARJI R. DESAI: We
want the gpposition tg be gtrong. But
‘the way to be strong is not to become

irresponsible. That is what I would
.say.
(Interruptions)
SHRIMATI PRATIBHA SINGH

(Bihar): We would like to know why
the opposition leaders were not con-
sulted. ~ ‘

(Interruptions)

‘SHRT MORARJI R, DESAI: I can-
not take the opposition leaders into
confidence in everything, gometimes,
I cannot take even my colleagues into
confidence when 1 act. I have to do
that alsc. I have to tell them after-
wards and explain to them if neces-
sary. No Government can be run in
the manner in which my hon. friend
wants it to be run,

stReT framaat agaet (Fer g2w)
qra< qrfarie 1 37 a@ ¥ frfeareT:
FITAT AE FIE IWAEr F AT TSV
TS ATT AL &
1234 RS—S6.

......
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(Interruptions). @® T Fl‘@' %
S AR AHT A5 T ZY 1 gwry Wy
fefmet §, gu @ o gwmd &, gardr
At WA

A W q®o JqrE : H AR
Fgar T g 7@t s 2, W wow
qAAAN § FIATEY FEAT

st et agddt @ & wwr
8 B o oog @wed g Ay
UTH F15 SHATA ALr & 6 o oy
HAAA g 78 T & A1 A gEa w1l
TRATT g qE TAT g1 |

SHRI MORARJI R. DESAI: When
it is said that we are not waderstand-
ing, we are not doing it rightly and
we are doing it dishonestly, when all
these epithetg have been given to me,
could not even thig much be accepted?
What can I do to that? But this is
not going to prevent me from saying
what I have to say. Let it be under-
stooq because we have got to do it
properly. Take the case of Bangla-
desh. Take the case of our neigh-
bours. We are a big country in this
area, much bpigger than most of them.
Whose duty is to make friendship?
It is our duty to do so. but of course
in a reasonable manner, not in a man-
nep which hurts this country. But if
something js to -be given by some-
body it is the elder prother who has
to give and not the younger brother.
That has been the tradition and cul-
ture of thig country. But we have
not given away anything in this mat-
ter. I repeat that. That also must be
remembered, But if help is necessary. -
W, are helping many of them. What
is the meaning of “You ask Bangla-
desh to be generous” Are we to take
Shylock’s pound of flesh? When
Farakka Barrage wag faken up for
construction, there was no agreement
between Pakistan and India. There
were only talks. But they were gh-
jecting to its commissioning. It could
not have been commissioned unless
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there wag an agreement between the
twg Prim, Ministers. That is what
was quoted and that is what was said
that we should come to an agreement
about drawing of waterg in lean
months. And it was only due to the
fact that the Prime Ministers came
to an agreement, that the Farakka
Barrage was commissioned. Now it is
suggested that jt wag only for four
months. Would not Bangladesh then
say that we were only deceiving them
and taking their agreement under a
false pretence? Would they not say
that? How cap you do that?

Therefore, when you agreed to
11,000 to 16,000 cusecs did you not
make some commitment about this
matter? What would be the propor-
tion of drawing waterg between the
two countries? This ig what you gid
and this is where we were hard put
to it, ang yet we were able to persu-
ade the Bangladesh Government. It
is better to see the advantage of both
the countries and not only of Bangla-
desh, We had also tg see both the
things. It was because this country
unilaterally began to withdraw waters
that they went to the International
Court, It wgg not for nothing that
they went to the International Court.
What clse were they to do? If it had
been a more powerful country it
would have attackeg us. That is all
that they would have done.

AN HON. MEMBER: UN, j5 not
the International Court.

SHRI MORARJI R. DESAI: Inter-
national agency. They all became
courts because that is how they work
generally,

SHRI N. G, RANGA (Andhra Pra-
desh): You are answering one
speech and castigating everybody.

SHRI MORARJI R. DESAI: (Casti-
gating whom? I gm not castjgating
anybody. If we are going to be casti-
gated by abuses, I am returning it in
a civilized manner. I am not doing
in an uncivilized manner.
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SHRIMATI MARGARET ALVA:
Do you mean to say that we are un-
civilized?

SHRI MORARJI R. DESAI: I am
certainly doing it, not that I am not
doing it. I won’t deny what I am
doing. I dg not want to tread on any-
body’s toes. But certainly they must
understand it, before they do it again,
that they will get it. Thig is not right,
We are not going to accept anything
and everything like that quietly.
Therefore, in this matter of Bangla-
desh when we came 1o thig coclusion
we were able to persuade them to
come to this agreement which is
double of what was agreed to in 1975
—perhaps a little less than double.
And that is also only for six weeks or
two months. After that there is no
difficulty, And more than that what we
have achieved is a long-term arrange-
ment. Whey there was going to be
no talk about it. They were not wil-
ling to do so before, And it is only a
long-term arrangement which is going
to solve the problem, ag even my hon.
friends said. So there is an agree-
ment on that and we are very keen
on doing it because there are so
many other problems connected with
it, They have agreeg to come to a
conclusion or to complete the discus-
sions within three years. That is why
‘three years’ have peen put down. And
when we consider, there are several
schemes which can be taken up and
we have to go thig i co-operation
with them. Unless they agree, un-
Jess wg agree with them, they cannot
be taken up and if they are taken up
there can be n permanent solutiop of
this problem, which will always gua-
rantee Calcutty Port and also others
upstream, as much water as they
want.

This is what we want t, achieve.
It is to our mutual advantage. But
when my friends say that we have
sold out and say that this agreement
is wrong, what did the Amrita Bazar
Patrika have to gav when the 1975
Agreement was made from 11.000 to
16,000 cusecs? They said: “Though
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the accord reached between India and
Bangladesh on gharing Ganga waters
on the Farakka project constitutes
only a short-term agreement, it j5 a
giant step towardg a fina] solution”.
They did pot condemn it; they did not
say water which would be available
was less. On the contrary, they ap-
proved of it. “Because of the com-
plexities the issue has acquired,
a long-term settlement woulg of
necessity be a time-consuming pro-
cess”, We have brought down the
time-consuming process to three years.
And they have agreed, They were
not willing to talk about it before.
That is why that jg the greatest ad-
vantage in this agreement. And, after
all 40,000 cusecs ig the maximum
which cap be grawn. If you draw
more than that, West Bengal will pe
flooded. You  cannot draw  more
That also is forgotten. And if 40,000
cusecs is the maximum, can it be said
that it shoulg be gll the year round?
How can it be gaid? But most of the
year round, barring these {twg months,
there is going to be no difficulty in
flushing,

SHRI KALYAN ROY: We gre talk-
ing about the lean months

SHRI MORARJI R. DESAI: Yeg, in
the lean motaths, 20,000 is a much bet-
ter proposition than 11,000 Is that
denied? Anpg we are also wedded
to taking all other gteps, like dredg-
ing and such other steps, to gee that
Calcutta port does not suffer. On
that score, we are committeg to it,
There js no question about it. But we
want to find qut a permanent solution,
to which Bangladesh hag agreed, to
discuss and come tg a conclusion,
That is the advantage which is for-
gotten. Thank you, Sir.

SHRIMATI MARGARET ALVA:
Sir, since the Prime Minister feels
that some of ug younger people are
not able to maintain the decorum of
the House, 1 think it is betey that some
of us withdraw.

>
(At this stage, some hon. Members
left the House)
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SHRI NAGESHWAR PRASAD
SHAHI): No, no, you have many
children. Whg says you are younger?

st gody AW : ATEER, UE
FEFET FT AIHAT FTH TIT & AR
] WA YA aar qear & 6 g
S Al ST & 3TAT §9A T9 q&F HI
faar ok F0w mg g s=EW
IO f@ar 1 W s Zat
§1F @1 oy 9 ¥ dEeq 9w, us
fre S| W A ogw TR
gl A amsr a7 fow a@ ¥ wF
TR AT AT AGH F1 {meAr AT §
HIT T=1 1 T § I FFem § gt
FZT TFTT AT AT JT @ T IRMW
AT AT Fay |

[The vice-Chairman (Shri Shyam Lal
Yadav n the Chair].

SATEY BT g T TaE {0 war 7y
S FAT FE AqE g AT A AR
3T FH AW AW FTA ATCEH AW H
1T TR I |

SHRI MORARJI R. DESAI: You
come. shall take it.

St guET WwEm : WIS FIA4 Al
qAT g1 WIFAT, WX FIE F ;L
TH qOF J gTSH & qSEAT HT AT F297
¥ o ¥ WL A T A9 A e
SilceEANou I o DG AT B
g fwar

FET A AT S FT qATS G, WISV
FT 7w gar zfagm & g7 gam |
garr gegpfa § W S v AT §Er
gAT € | W §1 SAREAR F @A 909 8
T wT TR W FEQ

‘T Fy gE AR Y A AW #
ooz 1"
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g3 gATX IW &' TF A3 § FAS
N TR AF F FFAE F 1 FAF 4@
| ¥ TG F9 ag Tl JAT IW H
ST &

.....

A faarady agadr : wwdE
S, a3t ATAAT AT ATT HY FIE FF TG
g1 e § #wa afgy

oY guam wIwEE : gEd aia #
ag A1 wgw fx ag 1 S5 v & @ av
T & 1776 § FMMA H AT WIFT
TR T AT | INY g7 ¥ KW "L
TT A AT IAY TG W WA g T
§ g A FEIT AT 1767 AT 1765
¥ UF a3T WAFT WFFT AT A7 [T
I AT AF A WA H FB A
T AT ANAT AW F ogAH § AT T
AT 9ZF qZ QU ARA H oA | T
qIF A A H TG T ST T3 0 |

gw ANt ¥ T oAgq ax fau
faT | gARATZ ¥ gATY Haqd qTHIT
T fags garR q@EAT I g&ET S
g3 weArfAq @aeq W@ TH §wedr q%
FTE F4f fa=re fvar T g97 156
FTUE TG HLEFT BT TGF2 g o
=37 f£7 #1T o7 qIFIF 1975 F
FRA ITHT FHIAT HAT | AT FIFFT
F1 J90H H TT 99T qrA7 9 | 3AH
ST Fae & 3w g fagre g, 9aw
S 7 ZAFr Wl qEEAT eI H vl
TE AV | FFEAT F GIE F¥ grg qfvwHT
A T0T &0 I ar ff g 9T I
a1 & qg A1 qIAA Ar Fr FEwr
AT F FAY F qE F AT I T
= fagiz F a8 FT A & ITHL
AT TG AT EET | GART HIAT AT
fF ag 19 gar€ ®T F T 1 AL
ga gfegar @2 «fr Fagar  FUSA
®TAT B F  gfeaar & St gfar
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FT IZT H7BT AFATIIE TS ATAT ATAT

g

ST FEQT TF : AW I A JTAT

g

S giT W W A AT

TG AT | AT gHI FAFAr 91§
gurer &7 gEAray fagre giR
SAT gAW AT FFET AT a@gd
FT ¥ 919 0 frde wed v g
T ST GTATT 9&T gAT & ST fAaty

(811 T3 AT HFFAT T2 & qvwT F

98 SreAr a1 fRT gw AR 98T F;
TFMATHT ATEE EROT | T TF AT

@ F1q & TT 9T SUTET gH FEAT T4

T |

oF AT T § T 39 1T I
3E PR 1T T Ay @y & awf
F[ AEAT T AIATE A TG0 7 AT
TH EAT ¥ IA gAT g AN ¥
fRgar ol Fw4ar o F1 & ¥R fFaar
g & | gAFT A ALY qOAT AT(EY
FAFFT AICUE AT FST wHraq §
93T gAT § | 31 # fasdwT agy ag
T & AR A & faeiwd &1 sArA
T & fau gaq 7zt ¥ 399 Ay
I8 qaAN AT AIGAT & AT HANT
7z qarar g anfawi stz ww & fp
gfo & qur avwer @ A g1 awar
ST g2 AT FT I AT TF | a3 FIIT
aTRF # o 3ATE F1AT qA0T A7 R
fadsii % sff 773 & fE 77 Za 79
T &Y wraw

TF T qHEAT i | FAFAT fAUT_
Trq g Afsa fid & ar &1 ga"
AT FIAT 93T & AT <f7 g7y awzan
agi @&y g1 W A7 1974 § Uz AT
qaTe Ay fr Iafaar § oF g5 9o
TR FTART G &7 0 F agi

A
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I & a7 F1 yavy fFar sg ) WA
IEHT 0 AT foFaT ST FHT | FEEAT
¥ AT F qier FY awear qdTq aqv g%
§ | 38 wais gam fF gey Sy g
faerar I8 ST ARF FT AT AT
38y A Ipalwar i @wiE g
ST 1 S AET 1 g § sEd RnE
wga g zafeu & aga1 =nkerg frag
FAA AT ATNT F qUEAT  H[ &,
¥aq WE AT Afd FT gEEAT TG
g afcxr ag wnean s@Far & AW
Fr mar sfifagr & W S g g
AR YT Tl S A H AT FT AE
& gy g 4 gz wifyg wW &
Fifewr &7 f5 4 c9 gwear & a H
FIH! FIAFTL @A & oAfd 378 WIAUT
¥ gg wifaq g war f& svar qEt &
FE FFAAT FT A9 58 qweaT & FXH
fqeT ®7 & | SAar 9l RY A% 9
S @ A @ sAE o favw fag Ak
i fBad wy gwd § ol Fw
W91 § guwar g e g a1 § sear
qEt F o FW O S | g A
a foraslt a1d & S9Y ag GHeAT T
g1 aTet TG § |

R, WO g § ag a1F T@y
ey 5 e § S e o g §
g7y g8 gar ag) s9ar fE w7 wE
AaAE SR AT ;WIH F FH1g FILT G
Al STeY £ gor faar st | F T
s 5 5w A § awRTe Y a3
g fadr g @ 9k g@a &
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Fq7 Aved ¢ afeT & ag waew S
AFAT 6 HATFHIE ST IFR Fi awedm
§a1 gR a7 WRFIX IuH fwm gw%
¥ A T 3T qT AT T YHTT
AT FTAT ATFEW 1 34T 7T QT FHEFHT
FN FFEWNAA IIAT T F ST
qed & ! IH @Eg ¥ med 9@
FIT JIST § A F0q ATH AT ST
a1ge | ¥z Amq & 9gwa g f& gH
F 15 QHT a1a AT gt Wiy faad gAig
g tefy AT & a1y gAY gl 0 fEer
SFTL FT FI1E qEasei 43T g7 1 W
gH BT 410 F1 67 W g% § fF qwrar-
W F T T GRFIXE g wAEd
gEIT & | I8 g 9OR § fowm
FAARH & Ufqqr FT w7 04T |
Fgh @ TGATT GYFTC A GREA AT
FAEHAT FT S § AL AT | I8 8
gxwre g foms weqwa O ww
FATAT & F@ATL &1 98 qT WO
qar =err o g 7 4w wqy freed
& o fergram a1 o foran s
) F aw gfemm fama o= s
§ Al W@ & 4@l 9T W7 gEl
TgaT &, & Efeww wat @
F1 QAT §, 9gF I Q@ § W A@
F fadig # AR @MW § | 98 IR AG
feafs & fr wreg faQ &1 SeaTgA
fauT ST <@ & | 37 a1 F7 a6 W
& ga woer W@ HE W, ol g
wear W S awar g 39 gfe C
fr w8 gur fagely faw a1as @ &1
aT#, g0 A gl A I AN A g,
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[+t gigw wiwsT)
g Sfag AT &1 a8 ©H gER Y
UftTHS FT orfeEr & | wg SrAT F
5 odradz Fr arfadr a7 FILATH
gt ¥ fegzax v witase  faar
AT @ SaF ae fFaar agr wgmg
gar, ag fret & frear gam A 2o
FAART F AT ¥ FFRT & a7
F AFET G & fgars Frer ga§
o fFar 31 FATEEE dwew § S AN
org & v 7€ &1, AfsT gw Ay § Wy
Y 17 e g, fomw af « wfas
21 &1 wr foar, SR st STARw
¥ 5T 19 F ISMT | 9 I§ TAFITT
¥ FSMIEF« & JMATEAUT TI¢ § TF
SEXAMAT FEAAT AT 4T | FB A9
wyam  fawrgettar IW &r FEeATH]
qT f3=TT LT 971 MR 7 arg 9% fq=r7
Fear G & 37 I Frawn =g
wFE ¥ & | 9 I SART F A
gfafafs =70 gT 9 | TG TX SEA
- gAY AT Gar gemr fE
frelt a8 ¥ ®EH AT F qAg H
@ # f@gsrs = fwar S
I geaeT # fava F 70 & S
2wt & wiafafy 7w go & 1 FweRY
¥ wfafafaai § 39 @99 § 9F i
T Fatenr fFar ¢ 9 §F § geqTa o
a1d, wfEd ag gearq AR w1 faar
war 1 afEr Fvarew F gfatafaal
¥ =g @ad W SIW WG
© WA #1 I]AH FW H A0S FHY
FE AV | T AF F AT FEL AR
ar  AF-GIET HAErT  gERed
gT ITH Wl FAATT STAQT HT g
¥ HYFHT q79 FT AHC ARG ¥ [@ATH
TIATT FIA FT qTeT fFHar |

qTAET, AT AT AT WA
A A g A H AN TG T qIg
H g ARATE | AOHA TF FE-FY

" [ RAJYA SABHA ]
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T G ], TF THIC AT GHHAEE T
W e

fadm s (ot wewr fagrt amw-
i) : w oWT ARArE 97 fawE
FLA E 7

Y gHIT ATER : TF THIT FT
TERAEE 9 W | &1 awar
AT @& q g1, AT & ard wAr o
g1 wufad B om% I 8 oar oo,
afag g wr g1 @F fa o
g wE N HOE qsT sl
F AT F | AR Teraddr ST F3
g fr o fodl & qamw ¥ A8 T
dfew & sar § 5 o SqT gar 8
FTFTT W GO & g AqfgdaT
gar &, oF A afmr gl r & 0 A
IR qE ¥ IT guR F g
gAfe giftan &t am g, a1 ag
ot FET AT fF FEE F AR N T
fra aw & afeadiz w3 1 § gagar
3 fF g WU 3ArE W A A
T

T4 g ag W w4 sar g R
T quAlT § Y FB AT §, IHA
§o dFz FMT § | W ¥ wumwa
g fr o Qar Adf g 1 3@ AR
§ T FO e A THC F
SaERET gTO g g% a1 3t gem

SHRI MORARJI R. DESAI: There
is po secret clause whatsoever. I
have said it so many times,

S géda wwET : HT ¥ 9g A
gt w5 7 aoa faai &, fee & a0
AR gIEY &, S9 gW Hee AvEy
gy ATfew | & wvar g f ag g
Tifgr | TR frad =6 graew @
ur feddfom foim § wgf @

A
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FATT 1 WY 2| AT T JOTH 7T
O 91 w3 5 A1 avmar W wr w
o, IR ATTH TEL WSAT | AT A AT
A WAT L A AEFT HQL FE@T Z
AT A AZ F3, WO g IT AW
F ATy ¥ A4 g | 367 95T ¥ OF a9
) FARIT F WY A E | F 7Y 9
9§ FIEAT I AAT ¥ ATT F T4
g ST F3A1 & 5 F4 § F7 IV
T ¥ QA A g S AR Mg
ZET AHX F AT FF AT AT AL
o wifqra T FT = wliaegare fag,
Feax arfaqde, st fF wg-auar-
2 w41 qfafa & 9gex 3, A% QR AV
oF gfq 7% @1 &1 IFA ar fagw
AT, TATT AT, @AT-HAT AT <7 T3~
FET T FT AT AT | AR YT AIG

“M.A. Zalil and 34 other Bangla-
'deshi politicians handed over to
Bangladesh Govt. in May in good

- faith—lodged in Dacca Centra] Jail
—taken to Kurmitola Cantonment
on 22-10-77 for execution. Prisoners
appeal to Zia gn the strength of
selemn assurance to Prime Minister
Morarji Destaj wag no avail.”

WA 5 fEdr gEe #7 SRE T
Fear a1 g HAY FV, WAL FHF AT

“Appeal for mercy—no avail
Jalil’g last message to all comrades
and well-wishers—We are moving
forward to our cherished goal. Com-
rades, carry forward the battle till
last drop of your blood. Goog by
This is from inside Dacca Central
Jail source.”

gadr ara dar fF &7 9gar o e
T war o1 fF a87 TX uF e 164
qEHT A | ATIAT-TITAIRA TEE %
T Tedr ¥ 37 qa Fogefwl
FI FGT & G237 TAT A TR F
Frar UIHA F I AT AT
gt 3@ aE F AAAR g W&, ar

OF I q £F gH WA FT TS & | TG
WA AWEE gr ¢ oy A
AR 2w F qfq ag7 weer Al FGl
ST AT A 9% Al AW iRt
gz # 3w 3 %\ 7 o AR A
ot @Y FT ST @Y F, qgr GX W
fa<rdy wraar derg 91 W@ & O 9
T AAYFT  THTL AT HoHEoTo
FT FTHN I F F9 g1 W& g

(Time bell rings)

Ao, ST qATT FIWE | Tl
93 T 99 Jgl A AW
SETd g1 WY g1 uF Afw afesr
qIEATSAATE WX GAFA UST HACCHT
¥ fogm e g AR ag ag g fF =
w2fafidr agi gy =fgg | 98 sHaq d
gw F1 srRfadrics FEAT AR & |
qE 3T I § TF gerafead o sqaedr
TEYT ATEAT | G TAFTL &, IT FT FHILI,
T q, arge g, foer 7 e gwe &
TgT WEAFEAT FAC TEAT FARA & AT
za® fou fSr 1 g F1 gEawe
forar ST w@T 81 37 & Al T @A
gq, & awaAar g 6 g® SR A S wTERT
QAT g1 @ 2, 98 aW ¥ Ay, qw ¥
TreWfas feqt & fag, 3w & wfas
fedi & faw o2 o faeger arwwr T w5
¥ 78 3w & fau @awrT &1 g7 anl
FIAET g AT 9T @I AT AL,
HIAT TAGHTE-TE TG arfgy, ST
qrET AT Agr TR | EEER |

THE VICE-CHAIRMAN: (SHRI
SHYAM LAL YADAYV): shri Kureel.
Not here. Shrimati Lakshmj Kumari
Chundawat. Not here. Shri Ireng-
bam Tompok Singh,

SHRI IRENGBAM TOMPOK
SINGH (Manipur): Mr. Vice-Chair-
man, Sir, I wish the Prime Minister
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will be present while I am speaking
because I will express the feelings of
Indians on the other side of Bangla-
desh near thg Burma border. Today
since the morning I wag listening
very carefully to the debate. It was
very enlightening and educative to
me, hearing the speeches from both
sides of the House. One point I
woulg like to raise. The very surviv-
al of the port of Calcutta is in danger,
Whether it is the port for shipping,
Calcutta city is becoming a national
problem. How to maintain the port
for many years to come and how to
maintain the city also js a matter of
great concern for al] of us who reside
beyond Bengal. I do share some of the
feelings expressed by the previous
speakerg from the Congress side, put
nevertheless I would like to point out
some more important facts which
affect us on the other side of Bangla-
desh. North Bengal or giliguri is the
connecting line between this part of
the country and the other part across
Bangladesh, consisting of Assam and
six or seven small States. We have
had the bitterest experience before
the birth of Bangladesh. It had be-
come a sanctuary for the insurgent
people either of the Mizos or of the
Nagas and others, Some extremists
were always taking shelter there.
Now that is not there since the birth
of Bangladesh. So we welcome the
birth of Bangladesh. But at the same
time our hon. Pritme Minister has
saig that we should look upon them
ag our younger prother and that we
should regard ourselves as the elder
brother. This has been the attitude
of our Indian leaders. Now if we
look back at the history of partition
which took place in 1947, we were all
born and brought up there for from
mainland of India but we wWere very
very eager tp merge with the Indian
Union. But it was very very difficult
to see Indian leadreg there except
some of the erstwhile leaders like Dr.
Ram Manohar Lohia. In this connec-
tion I will not generate any sort of
heat nor any sentiment. But I would
like to remind you that sentiment can

[ RAJYA SABHA ]
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meet bulletg but not reason, This.
should not be forgotten by both sides
of the House. At the samg time, the
Farakka issue should not be discuss-
ed in a partisay manner. In this.
country there jg continuity of leader-
ship. Somg of us gitting here were
very critical of the hon. Prime Minis-
ter, Babuji and other leaders when
they were in the undivided Congress.
Once when there was a flood in Bihar,
I still remember very vividly, Babuji
did not pay a visit tg the interior
parts. Some of the leaders cannot
even think of going into the interior
parts of the country. For the last 20
years some of them have not gone to
the interior parts of any State. Now,
if you 100k at the areas along the
Himalagyas, right from Ladakh of
Jammu and Kashmir to Nagaland and.
Mizoram, you will find that the same
conditiong are prevailing. We ape the
fortunate or unfortunate people be-
cause we used to travel all the time
vig Farakka Barrage seeing the pro--
gress of the project finished, seeing
the river, guessing how long it is
going to take to complete. It ig of a
very great concern to us. We used
to realise the seriousness of it when-
ever we had to fly across Bangladesh,
When there wag trouble in Bangla-
desh we were pot in a position to fly
across Bangladesh. Normally the
moment we are gairborne from Cal-
cutta, most of the time we are flying
acrosg Bangladesh watching the whole
greenery of Bangladesh till we land
at Gauhati. When there is trou-
ble petween our two countries, then
we have to fly to Bagdogra and
again come down to gome other place.
So it is of great concern to us. Any
sort of agreement between Iadia and
Bangladesh ig of great concern to us—
whether there will be any friction
betweepn, these twg countries. It
affects the eastern part of the coun-
try the most; not so much the other
parts of the country because geogra-
phically the remaining part of India
ig intact. Therefore, whether it ig
Bihar or Bengal or U.P., the people
most affected are those i the north-
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easter, zone. Anything happening
between India gnd Bangladesh direct-
ly affecty the economic and political
life of our people in those areas. I
need not have to say more on this as-
pect. Our fear is that there are ex~
tremist elemenis who are ready to
exploit the situation because we do
not know people of what sentiment
will be dominating our part of the
country though there are nationalist
elements dominating at the moment.
I have also read this Farakka agree-
ment very carefully. I have read the
statement made before the House by
the honourable Prime Minister. We
are always thinking of the importance
of Calcutta. At the same time ours
is a very great country, whereas
Bangladesh is a smaller country. No
doubt Bangladesh is a sovereign State,
We should not allow any sort of
psychological fear or psychosis either
in Bangladesh or in Nepal or in Burma
because these countries may consider
that India may be aggressive. If is
not correct at all. However, I would
not like to repeat the points raised by
I would like
to remind Babuji dnd the Prime
Minister and some of my former col-
leagues who have now come to power
that they should not forget the theory
propounded by one of their great
gurus, Dr. Ram Manohar Lahia; that
is, why we should not think in terms
of a confederation of India, Bangla-
desh and Pakistan or leaving aside
Pakistan, why not India and Bangla-
desh in the present context. In this
connecticn I would like to remind the
House that a person in Delhi by get-
ting into a train at Delhi cap go to
Pakistan or some other place without
much difficulty, whereag for us to
travel from Delhi to our place it takes
four days: we take the longest route
via Farakka or via Barauni. So we
are hoping for a time when these two
countries should come nearer and
nearer. Whatever happens to Bengal,
we are concerned with it. Those of
us who are in Bengal have their kith
and kin in Bangladesh or vice wersa.
In my father’s and my uncle’s time—
not to speak of the present generation
—we had our kith and kin here as
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well as there. Dacca and Comilla are
very close from our side. It 1s
nearer for us as we come out of
Manipur or any other part of the
north-eastern zone to travel via
Bangladesh. Keeping the national
interests in view—at the same time it
is my firm belief—we have

never
doubted the very bona fides of our
national leaders, whether they be-

longed to this party or that party. It
is, therefore, their duty and it 1s their
obligation, it is their primary duty in
their life to serve the interests of

their motherland. No one is above
the ountry; no party is above the
country. That should be cur motto.

And that should be the motto in the
case of the Janata leadership. Keep-
ing in view the importance of Calcut-
ta and the importance of this river,
this obstinate river, we must have a
long-term strategy. In India we have
three types of rivers. One is rain-
fed; the second is snow-fed. This
type of rivers are flowing in the nor-
thern part of the country. From the

Himalayas all these rivers are
4 pmflowing down to the Bay

of Bengal and the Arabian
Sea. In the southern parts and
in the Deccan side there are only

rain-fed rivers. It is easier to tame
rain-fed rivers whereas it is very dif-
ficult to tame tributary-fed and snow-
fed rivers.

We are all talking of the quantum
of water. On the other side of West
Bengal, the Brahmaputra river is
there. How to tame that river is also
a problem. It is said that water,
water everywhere, but there is no
water either for irrigation or for
drinking purposes. There are some
tributaries also. There are so many
tributaries and it is very difficult te
control them and the result is thaf
they create havoc either in Uttar Pra-
desh or Bihar. My point is that while
discussing Farraka Agreement, with-
out losing our ground and without
sacrificing water which is required for
our own consumption either for irri-
gation or for drinking purposes, we
should have a long-term plan on how
to utilise our vast water resources be-
yond West Bengal and on the other
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.side of Assam. If we are able to uti-
lise the water resources available in
the river Brahmaputra through a
long-term plan in this country, then
there will be no problem on account
of shortage of water. Solving the
river problems and flood control prob-
lems is interlinked with other prob-
lems. I would like to remind the
House that since the time of partition
we have been having many problems.
Take, for example, our decision to
hand over Berubari. It was B&com-
ing a great concern for us and some-
‘times in negotiations we become very
generous and charitable. If we show
the same generousity on the Kashmir
side also we may lose. Some portion
will go out of our hands. In the case
of Tibet also it is the same case. If
we trace history, in our negotiations
with neighbouring countries, we have
lost and sometimes our Indian leaders
are not very careful about this. Lea-
ders from our side also were not care-
ful. Some people in some parts of
our country do not consider as In-
dians. 1 am not speaking of myself,
but others. This is very wrong. One
reason is that the Central leaders and
other leaders do not visit the north-
eastern region. Our Foreign Minister
is a true nationalist. The State Ex-
ternal Affairs Minister is a friend of
ours. As regards the hon. Prime
Minister, by the grace of God he is
safe and is with us. A time will
come when they should visit other
neglected parts of the country. For
instance, Babuji never goes there. It
is not enough to sit all the time in
palatial buildings in Delhi or else-
where. Farakka is not a parly issue.
It is the concern of all our country-
men from Kashmir to Xanyakumari
and from Nagaland and Mizoram to
Gujarat. Our hon. Prime Minister is
from Gujarat. But he should not
neglect this very important north-
eastern region. It is very sen-
sitive and should not, therefore, be
neglected. Economically, regional dis-
-parity has crept in there. This area
includes the whole of Bengal, Orissa,
Manipur, Nagaland, Mizoram and As-

[ RAJYA SABHA ]
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sam. Therefore, Farakka is not a que-
stion of sentimental issue. It ig g vital
issue; it is a national issue and under
no circumstances this country should
lose even a pint of water. Thank you.

sl AMIET AT WG : I9_AT-
e HEIEA, 39 AT FEH &7 g
AT 9T S@T 4T HIT S GATY
¥ AT AT AT OF AT A gwhEgor
AT g | YT F AT geeql ¥ a3
AT ¥ @ AT FT e @ fF e
TN T Jg WIE ) Q9T a9ar g fF ag
TEAY F9 A9 WIE gAT TH ® a8
A @ g | AN IRd T Ay aamm, 9w
T F aRd F Famn fF ¥ wgz
ar 1950 ¥ gar o fag qwg fyew
F1 9 61 1T faar @ 91 ) 9 g9
AU H A ATeZ o7 AT sOwd JHT
I SIAAT Toqr 38 @ 1HT T |
[THE VICE-CHAIRMAN  (SHRI
H. M. TRIVEDI) in the Chair].

Sto QHo AT gaw : fagw way
ST T ST F G ?

oV AR ware gy : faRwr wEy
ST 5@ #1 UBH SHF FX IF § | W
T F RS THIT FT T E, aw F
qg AT KFN HH AG WIAW | HAT a9
F ugy SN Fer of fF ¥ e
gAT a1 1950 § g w= fasww =
F1 819 faa T o7 | 7R 9% AT ;wree
T EAT BT @ 1962 F ST muwmA
9 W &7 WgAr TeT g gefiw
AT 92T ) W FT O FAd
fergeam &1 MT 7 Fedr HX T AT
T q%T F7 fgear srar 51T 7 o2
#1 @Y feear sav 1 20 &R & A
aft st gAd =l T 3@ 1962 F
a7 § 9 SS9 AT AT FY I9E &
et T, I¥ A g IRA qH T
T giE H gAY 39 g A g anfa
¥ uF geara arw v o1 fF 9 aw
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W oI G I I qT q7 7 F g
IT AL AT | GAG, HCAT TEA@ A T
do AR AT ATE A UF AT AT
foar ar i g79g 7 S& ar@ v or
fF gw aadT @it gg wfw & amg |40
o 99 aF q99 A0 A7 99 aF 99
ag T | 9g g9E HT FEAT 97 | G
TS FIT g T&F & | TIH AE FL SO
T § Br 9% s SIea |

To Fwfn o A (fa3r) .
QT HAH ATST | § qI7 AAF I
¥ 73 o7 wEar § fF @ g qo
TAET AT A€ A I A H I
FIEAT 4T T F TATT F ST F oA
FY FIE HET T F AEA F ) AT AR
fegeTa #Y AA® IR F 1 AT
fergeama #7 T @ g1 W g AL
T G FIY F AT qEaw g7 gEr
g\ = arr a8 € ar fFe Fwoat
2 fovge | e R & Ay faeEre
FAT TR & |

THE VICE-CHAIRMAN (SHRI

[ 28 NOV. 1977 ]

H. M. TRIVEDI): There is no pOinE

of order.

S AW 9@ [ : TF A
F R W | 97 TEqE 39 9 A&
qre fFar 4t )

Mo Fegwfoy AT YA @ FIT IV
fAsreaTed |

=t WAL AAE AEY ;T 97T
T ATIT AT AT 99 Go FAFI AT
aze 7 fasg £ 9T § W@ AT
F 2 fear aqr, S§ #+ fwoam,
T foe gy N e o gad
FY AT FL T AT v 39 q97 fgey-
e & Ry i ow wrd & AR
FMH AT W | FF YT ET 9T AR
IT T FATR OF T X Far o7 fF

i
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“femrom ¥ S 9 g1 @ wWr it
sqeTaE! axafor ot @/ & 17 9y oW
T 1950 ¥ F71 97 forg gua fasaa 0%
FeAT FFAT T 1T T AL 77 AT
1962 ® EHIX qTAA HT TT |

;AT gwwe Awq (ofr=dT
qM): I F q0& AT FT AT gAT 7

s} ATEIT FEE AEY : TG F AT
3fad & ¥ ¥ wse gan | fog qug
&I qiT faar mr arfEwe w5,
q&f arfFemT &1, I T oAg A AT
qTIT TEl AT | T JF WRE a9
gAT S gEI ¥ATHl ¥ sy fewaw
qifFeTa &1 Siar 97, g9 JTEE F
g agr FL AR & I9 feEw &
qifezata &t gie fear qgr | 9w
¥ A9 TG Fgd, G A |

Slo Qo A&« gaA : fadw #&T
St AT &, g9 A7 A1 R

=t ged fagrd awddt @ aw 7
faqet 57 & &, zufdg

A AWIAT AT AWE WA,
¥ a8 %7 @1 o7 % foa gwa o w15z
g1 W@ AT, 99 AT I S@A &7
AT | WIS T JA-ATIT AT AT FW E

{rAal N AT 2 JF T 49
ST F F3 AAT, T AGTF |

i AMWT TOE TEY : I gAE-
TR AY TG F ATF AT § o ey
gfew Wl § a@ ASGEAT & @rg
S a7 fFar a1 SEE An aw g g
STY % AL FAT & | W7 AW AHY
g widY ¥ a7 A7 A, 9wy ST Tal
9T T T FAGATAT T § |
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[#7 ATTER w|1E WEl)

sy, ar & & faain #1 57
frasr & 7 fergea@ w1 8 1 &9 &
T F "eT w7 § F Ao 2w v faato
zaA frar o) gAY ¥ @@ 1R
fagteT oAl FasT af o |

SHRI SARDAR AMJAD ALI:
Sir, on a point of order....

S AWMET WEE WE A,
wa g A d @z gr oo

SHRI SARDAR AMJAD ALI: May
I make my submission ? Sir,, ...

st qWFAT q@E Ay fEea
F @ a1 fr gAY Rw #Y AT R
ATl A Arv-a 9g wF g fv g
1 gt fora<a Sz TE AY
(Interruptions)

SHRI SARDAR AMJAD ALIL
Sir, this issue which we are dis-
cussing has got some international
importance. The hon, Member
is making mention of the creation of
Bangladesh as by Hindustan or India.
This will have serious and terrible
repercussions anywhere. So....

SHRI NAGESHWAR PRASAD
SHAHI: It is not a point of order.

THE VICE-CHAIRMAN (SHRI
H. M, TRIVEDI): You carry on....
(Interruptions). It is not a point of
order, I know.

SHRI SARDAR AMJAD ALI: The

Foreign Minister is also here....(In-
terruption) . Am I allowed to
have my say?...... (Interruptions) ..

Am I allowed to make my submis-
sion here or not?. Thig is Parliamen-
tary procedure .... (Interruptions)

THE VICE-CHAIRMAN
H. M. TRIVEDI): You have
your point.

(SHRI
made

SHRI SARDAR AMJAD ALI: You
have nof. allowed me to finish. I was

[ RAJYA SABHA ]
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not interfering. I was....(Interrup-
tions). This is very peculiar, Kindly
listen to me. I wag not opposing him.
I was not saying anything against
him. I was..,

=t ATAT 9qE Y A, {
qi T £ A F foced FXWE 1 ..

SHRI SARDAR AMJAD ALI: The
hon. Member says that Bangladesh is
the creation of India. This is going to
have serious repercussions in the inter-
national world. The Foreign Minister
being present here, I will request him
to take note of it and to clarify the
position,

THE VICE-CHAIRMAN
H. M. TRIVEDI): Mr. Shahi.

(SHRI

=t AMTAT wag Wt ¢ =we, §
a1 a8 Fg @ 971 T < 7y geAgam
q BT @t IaS 13 FT T 1 A an
deT ;W HATEE e § s
a7 AT gIAT | I EL AT AT | SIS
g F 1% &7 ANy gar 7 Sy gAv
TRt aX wfF &1 g g off =g =t
93 gHAATIX g ST |

I9-qHTERA (=T GHo THo fAga)
U FFTE FITY | -

Y AMEET wEE g s
¥ Fgar @gw g 5 @@ www A
FIHWA TG & TFAT AT | JATRRT
qoq H FTRL F TATS FT A AR forg
TR FT O | & fau dar g
I gFTT FT g R 9w
AT FLFHT & qaAI FT AT 9@t I,
% gaaat g f5 3@ a9 gty a
F1E 3O TG &1 qFAT ¢ | § T FgAr
wmgat § 6 o ot ox g g,
9§ AR WAl I G JAGATHT TGl
S THaT AT |

’
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F a1 aTd A FEAT AGATE | AT
AT T qT TR WA | gy {6 agt
FT TTHIT TV AT TCHTL § HIC BT
LRI & AT TgT T TS TR E @ ¢ !
afer & wgar =memn £ fF gw AR #
F1E faQg agi & | AT § Tt =vgan
g {5 7 27 39 & o § 5 AT A
GEAGATHT ST {26 argi T et A g ?

SHRI KALYAN ROY: Why do not
you have relations with South Africa
and Rhodesia?

Y ATATET waE At ¢ st
o gfeqor wfpwr AT A L q@E
FTAGATLAE | FAT AT A AT (6
e gFR § I F AT Fgd & 1%
ST FEAfaes FeEIS § I qrT FE
FRAT TG FAT AL, THAT ZAHT
T IF a1 FAAAT TGN FLAT =7fRy ?
A FHT 7 7L qrav F ey qEl am
§ g g 7 GEEE | gAT gAar
7 g1 7 fegea & we & fag

T AR U feai & ®a= & fag ar
frarsasar g HT HER I EATN

et g€ & #IT Ag qrEy wror o w1
g1 FET F AT SH AT 7 &g o
i frgemma 7 7% TECET &F 419
FYEAT FTAT TGN AT AT | AL FTAATT
T A g qrfga 7 faar 5 sa=
HIH L O 15 A1qeTE Ay §, faam
T fgat &, f9aF q0E 9% IqH,
IS Aifqar a7 g g |

<fredT FET 7 ag T1F AT IeTE (F
9 FNToT & FATE T AL A & |
# qoaT ArgaT 2 fF & frwer aw A
gAT AT a7 &F F qF 97 At FY A o,
T I T3 farET g F1 Foee fwaAr
AT AT |

sfrRaY mfEgyt @A 2 |7 OSEET
e ag & fa o Fg a@ A F5
AT AT & AT HATT AT TAAT FXd A
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ST AFTET T AL : 2 AT
7 GEGHIEE 1 1T FEr § W JAAAT
& go F1 AT A Wit R g F
aaaaT § f5 a8 aw #Awagl ax
favare 78 &<t & | @fET & qeAr
=MRAT g 5 Fgd =< fag F 99 a8
Fgt fx og et & o =it gt et
& 919 37 gL FUT T g aT 77 /9
THhHI FEl A ¢ ¢ H Fgar & 5 am
AT gATE ATt 9= T favae F6 g

THE VICE-CHAIRMAN  (SHRI
H. M. TRIVEDI): I am sorry I can-
not allow you to continue any more,

St ARZAT warE A sEfAg §
fah gaar & fada < =g € &
fe g@ qweaT #1 T gfte & F@T ST
MY |

SHRI SANKAR GHOSE (West Ben-
gal): Sir, this Farakka question is
not a political or a partisan question.
It is a national question. Therefore,
when the Prime Minister intervened
in this debate, we had hoped that he
would clarify many jssues and throw
light on many obscure aspects, But the
Prime Minister devoted his time more
to castigating the Members of this
House than to clarifying issues. The
Prime Minister has been very gene-
rous to the opposition by saying that
he wil] not discuss with the opposition.
He has been still more generous to
his colleagues by saying that in res-
pect of some matters he will not even
discuss with his colleagues. And he
has been even more fair to this House
in not taking the House intp confi-
dence with regard to the basic facts
on which the House can take g deci-
sion.

As 1 said, the Farakka question is
not a political issue. So far as Ban-
gladesy is concerned, we want peace-
ful and friendly relations with Ban-
gladesh and we are prepared to make
sacrifices to have friendly relations
with Bangladesh. India is even pre-
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pared to make sacrifices to have frien-
dly relations with Bangladesh.

But we want to know what the facts
are on the basis of which these con-
cessions have been made. Sir, it has
been stated that under this Agreement
except during the lean months, we
will get 35 to 40 thousand cusecs. This
is what the House is told when every-
body knows that a dispute regarding
Farakka is a dispute regarding the
lean season only. There is no dispute
about the flow of water during the
monsoon or during the period when
it is not a lean season. That has been
stated repeatedly by the Government
of India, by the External Affairs Mi-
nistry. I may, Sir, read from an ex-
tract here. The hon. External Affairs
Minister is here. He has said that
he will continue the old foreign po-
licy. The document is here but the
date is not given. I hope he is also
continuing with to affirm the facts
stated in this document. It is said:

“The discussion on Farakka bet-
ween India and Pakistan in the be-
ginning ang later between India and
Bangladesp has throughout been
confined to sharing the Ganga wat-
ers in the lean season, of a couple
of months or so, for the obvious
reason that in the rest of the year,
water flows are plentiful. .. And if
anything is surplus the main pro-
blems is of flood control. Allocation
in times of surplug is not only un-
necessary but impracticable since
neither country has the capacity to
control the flood adequately.”

Therefore, Sir, if we are told that
under this Agreement you are getting
during a period which is not a lean
period about 25 to 40 thousand cusecs,
that is of no consequence becauss that
is not g matter in dispute so far as
Farakka is concerned. The rea] ques-
tion is with regard to the lean season
and what we are getting then. On that
there are two questions: One is what
are the principles which you apply;
secondly, what are the facts on which
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you apply the principles. Sir, though
the international law on the right of
the riparian States is not codified, 1t
is well-settled. It is settled under the
Helsinki rules of 1966. It is settled
under that that the riparian States
have the right +to an equitable
and reasonable use of water; it
is settled that the right of the down-
stream States is not a right to the
“natural volume” of water, the right
is to the “natura] use” of water. The
right is to the natural use of water,
not to the natural volume of water,
not to what Bangladesh was getting
but to what it was using.

Therefore, if we are to discuss this
question of natural wuse, should we
not know what Bangladesh requires,
should we not know what India re-
quires? And should we not then make
an assessment of how much we have
to give, how much they have to get?
Hag the House been {old about that?
The Prime Minister says that he will
not take the Opposition into confidence
not even his colleagues in some mat-
ters. And he has not taken the House
into confidence in this matter.

Is it not true ... (Interruptions) Is
it not true that in 1961 Pakistan said
that they require 2500 cusecs of
water? Will the Externa] Affairs Mi-
nister clarify that? Is it not a fact
that the World Bank said later that
Bangladesh requires 5,000 cusecs
of water. Sir, ig it not a fact
that so far as this claim is concerned,
as it has been stated in the document
of this Ministry, “Bangladesh is served
by alternative river systems and has
actually the problem of surplus water
most of which flows unused down to
the sea” The problem is of surplus
water most of which flows unused
down to the sea. Sir, if you tell us
that this is India’s requirement, this
is the requirement of Bangladesh....

SHRI JAGJIVAN RAM:
port water goes to the sea.
you raising that point?

Calcutta
Why are

SHRI SANKAR GHOSE: Sir, I am
raising this question because it is not

o
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a matter only about the Calcutta port,
it is not a matter only of the eastern
region but it is a matter regarding the
interests of the whole of India, Sir,
if there is a discussion, there has to
be a discussion on facts. If you say
that it is a foreign affairs matter

we shall not discuss it, it is
that it is a foreign affairs matter
stand that. But if you say that
there has to be a discussion, then

there has to be a discussion on two
questions on the basis of facts. First-
ly, what is Bangladesh’s need, we
must be told. The Minister of Exter.
nal Affairs must tell us what the
assessment of the Government of
~ India regarding the need of Bangla-

desh is. Then we must be told what
his assessment regarding the needs of
India is. Then, if there is not suffi-
cient water, we can understand what
to concede, Then the House can take
a decision. But if the facts are not
disclosed—including the fact that the
External Affairs Ministry’s documents
say that Bangladesh does not need
that much of water—and if it is mere.
ly said that it is purely a political
settlement of a technical problem then
it is not fair to the country.

Sir, 90 per cent of river Ganga
passes through India and India has
1925 Kkilometres through which the
Ganga passes.

SHRI JAGJIVAN RAM: He has
given those figures. Why are you re-
peating them?

SHRI ATAL BIHARI VAJPAYEE:
He was not here then.

SHRI SANKAR GHOSE: Sir, if 90
per cent of the river Ganga passes
through India, are you entitleq to 33
per cent of that water only? I am
asking that question. I am only say-
ing if there has to be g discussion, let
us have the facts.

SHRI JAGJIVAN RAM: Is it inter.
national law? You have quoted that.

SHRI SANKAR GHOSE: As re-
ards international law, if T may read
the Helsinki Rules, they state
that “each basin State is entitled
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as of right within its territory to-
reasonable and equitable use of the
water.” What is the reasonable
share? Ninety per cent of the river
passes through India. Am I entitled
to just 33 per cent of the waters?

(Interruptions)

Sir, I would not like to be interrup-
ted. I have the highest respect for
Babuji and great regard for Babuji
but I have to present my point of
view,

SHRI JAGJIVAN RAM: You can:
state your point of view.

SHRI SANKAR GHOSE: So far as
Babuji is concerned, he has tried his
best to solve the issue. I have nothing"
against him. But so far as this House
is concerned, the House has to take
a decision on the facts. Should we
not be told what the facts are? Then
is it the position, is the Government.-
saying that they are not writing on a-
clean slate and that there were certain
commitments? Sir, what are the com.
mitments?

Now, Sir, there are two Agree-
ments. One of 1974 and the other of
1975, What do these Agreements say?
Now, so far as the 11,000 and 16,000
cusecs Agreement is concerned, there -
are many points. That Agreement is
in respect of a period of one month
and ten days, from 21st April to 31st*
May, not even for the whole lean
season. The other point is that it was
in respect of one year only. And then-
that Agreement said—and this is im-
portant—that after this discharge it
shall be ascertained what the result
is, that there should be a study, that
there should be a joint survey and on
that basis a decision will be taken.
What happened after this? What was
the flow in the dry season of 19767
The flow was 35,000 to 36,000 cusecs.
What was the flow in the dry season
of 19777 The flow was 30,000 cusecs;
5,000 cusecs less We have the figures
and we have the experts and ‘they
have said that this reduction by 5.000
has caused a lot of damage to the
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navigable channels,
Mayapur,

particularly 1o
We have the figures,

Theretfore, Sir, if we are told that
from 11,000 cusecs it has gone up to
20,000 cusecs, that is not the position.
We have to compare 36,000 cusecs of
1976 or 30,000 cusecs of 1977 with this

. 20,000 cusecs.

I am not saying that we should not
be generous so far as Bangladesh is
concerned. I agree with the Prime
Minister, the Defence Minister and
the External Affairs Minister that
there are certain political compul-
sions. I realise that in relation to
Bangladesh, India which is a big
country can be generous. But we can
be generous on the basis of certain
facts, It may be that Bangladesh may
need 5,000 or 10,000 cusecs. We need
40,000 cusecs. If their need is more
we come to a particular decision. But,
should not the House be told what
the need of Bangladesh is? Can this
House come to a decision without that
knowledge? Have we made this ana-
lysis when we are giving 67 per cent
of water to Bangladesh and retaining
33 per cent for ourselves? We are
eligible to 33 per cent only. Unless
we know what Bangladesh needs, is
it a fair proposition to the House?

So far as the previous Agreement is
concerned, there was another clause
in 1974 and 1975 Agreement and that
was that the quantity of water that
we shall get, was not dependant ex-
clusively on the water that was avail-
able in the Ganga. The quantity of
water that we were to get was depen-
dant on the entire water in the re-
gion, including the Brahmaputra. And
so far as the Brahmaputrg is concern-
ed, at no point of time the flow of
water is less than 1,30,000 cusecs. In
April, the flow of water in Brahma-
putra is 2 lakhs cusecs. In May, the
flow in Brahmaputra is 5 lakhs cusecs.
It is known, it is a fact, it is recog-
nised and accepted by the Govern-
ment of India and by all internatjonal
-experts that if we pool these waters,
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then so far as Bangladesh is concern-
ed, there is no shortage.

Therefore, if we are saying that we
are writing on a clean slate, we must
not forget two things.
16,000 Agreement was based on the
basis that there would be further ana-
lysis and a joint® survey on the
results of the flow. And if the results
are disclosed, then it will be clear
that we need 40,000 cusecs. So far as
the Brahmaputra and Ganga are con-
cerned, if the thing is taken in the
totality, on the basis of international
principles and on the basis of Helsinki
rules 1966, we also need that quantity
of 40,000 cusecs. But on this question,
which is a sensitive question and a
delicate question where we want to
see that there is friendly resolution
of the conflict with Bangladesh, we
have left out the technicians through-
out, the technicians who could give
us the report.

Apart from that, we should know
what is the need of India. This we
can do in two ways: By a joint sur-
vey or gur gwn survey in respect of
the flow of 36,000 cusecs or 30,000
cusecs or 11,000 to 16,000 cusecs, or
we can go by the reports of the ex-
perts. Now, what is the position?
Dr. Walter Hansen, the expert whom
the Government invited, said in 1967
that we need 40.000. Dr, J. J. Bou-
ghers, an international expert who
came to India, said that we need
40,600 He said this in December,
1968. In March, 1960, River Research
Institute said that we need 40,000.
Again, in November, 1971, Dr. Walter
Hansen again came here and he said
that we need 40,000 cusecs, In August,
1972, Dr, K. L. Rao on the floor of the
Lok Sabha said that we need 40,000
cusecs for five years and then for an-
other two years there will be variable
flow and after seven years, it will be
examined afresh, Therefore, Sir, if
we proceed on the opinion of the ex-
perts, 40,000 cusecs of water is clearly
needed. If we proceed on the basis of
experiments conducted after the 1974-

This 11,000 and -
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75 Agreement, 40,000 cusecs is again
clearly needed. We are willing to
make a sacrifice; but when we do so,
we must know what Bangladesh
needs. Should not the Government
of India tell us what its need is? If
they say that it is a secret matter or
a confidential matter, that is different
but if it is not a secret matter, then
I say...

(Time bell rings)

THE VICE-CHAIRMAN (SHRI
H. M. TRIVEDI): Please conclude.

SHRI SANKAR GHOSE: There-
fore, I say that so far as this matter
is concerned, I have got two sugges-
tions to make. One is thag you are
now going to review this Agreement
after three years. It is a matter of
very great importance and it should
be reviewed much earlier than three
years. Number two point is, so far as
the link between the Ganga and the
Brahmaputra as a long-term solution
is concerned, there is only a pious
wish that is mentioned in the Agree-
ment. It should be expedited, Future
of the Calcutta Port is involved and
of the whole of India is involved.

Raja Dinesh Singh said that we
should approach the matter coolly.
We cannot approach the matter coolly
if it means death of the Calcutta Port,
the stultification of the eastern region.
We can consider it coolly if their
appeal is that you consider the facts.
I request you to consider the facts,
the requirements of Bangladesh and
the requirements of India in the light
of Helsinki rules. In my opinion, we
are making too much concessions. We
have made concessions and ecohomi-
cally we have lost. Our loss is real,
genuine and tangible, Bangladesh’s
gain is not economic. It is not real.
It is psychological. It is a loss for us,
it is a defeat so far as diplomacy is
concerned, The stakes are very high.
Though we want to maintain very
friendly relations with Bangladesh,
this is a matter which has affécted
and grievously hurt the interests of
the Calcutta Port, Eastern India and
India.
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7Y ST TH : AT FTAT T,
T & qaY § a7T H FT 959 gE &
AT 38 TCF & X I9 T & gt F
STt §® FJT &, AT TF L FT agd HT
& srame fear ST FT & 1 & agq @
WISy 397 TGI ATEAT | TF a7 HTCOW A
&1 Tqee T AT AGT & Y Foetar gur
& g faerger few &, sz &, &g &
e F1E fout ga Faner (ween) A
g1 TEw! &g T § Ifeq qugar av
Fife 3 gaeat  feer § amag o
g & f ot awmYar ame § 98 T
g g, 9w four gmm F1%  F@T
(=63 ) g FIE €T FATT & | HEHT
g fau aamar w31 a1 ag @ gr) A
AIIA § | 39 ) w3g ) fr W
F1 741 & A S gw 9T F) 447 Fga
2 1 5 =1 F1 g9 FY TE qA AfEY
f dramew o fl www s &
fewan a1 safa dmary &7 ) gF
T AT T AT A FFABT L AT ZH
A A W MAT ARG §HA, W
BRI T & ST GHT AT 9 399 7
™ 9a § faw a1, 9 SR
g ¥ fwuar wE #1 faeresw

cax g wa & oux IMow

Wl TF &1 IW § HEagR ®
AT ST AT TE AN &) Al
EAE G g R Ot &Y Fh aga
ST R § MR TF &7 3w N qry & awear
F AW AACGIR R E FEwIg
A N qud a8 & 1 Futew §
FEAL FT AFL AFAGATS F T 79T &Y
Wrg ! ag ws fase e g g
THE WA S | A°aT  FT qwed
qT, Hed AW HIT TACA & &=, sy
aF g9 g g q% | a5 oY T
# A Wl w1 e § ) w6 oA
3 o semt A gEO R A aw
qwT &, AT F1 gE AW FT 4T |
zafag o gd gwar g fF g
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[+t sSrstaw Tw)

Wfa s a7 Afeme 2 7§ zafau
F27 5 TR & AT FT AT 27 qHAA
i & AT OF gY AW A qEr £ qHear
FAFL AAT @I F W) I
T § ZAAT g @aT R 99 ¥ WA
FT AT W I ST HIT FAARY
FT ot FTH = G, J7 FIE GHLT
ger T@r gy | Sfww ot ¥ fi H
war ® gy oy A @ € B Wi
FT FT9 I T | IS FTH T4 Y
A g &, A To Iy & foww §
¥ TET AT ;T AT & fw faed
& fog fraar  smawas § 1 Afww oy
1 seaaw faer & fou w@feg =
3, feard & wfafem t sesr Soam
& § aAt v A TG ST ATA~—
g Y o fag A A g S FrR
¥ foo g 2w g——afea @
7fz =2 wat & B o g Aw By
4y & qET FT TTAATA FIT FT AT
T T &, ot @ fey s FTw
¥ qar w7 ST ogwar g fFoew
TG X Tl FT FAT TEAATT FIA TEI
W ? Afes s @El ow @er gar
& | F 9 T 9T AN T AR
f Q1 %1 TTF FI F7T ITHT FT ZEAAT
fem o ® wrar 2, ¥ F AmmrT
g A THEAT T GAATH F g a1y 7
e T o § s @ ? afwe
a4 Wi WEE & AW g 9§ | 94
Y WHT NS A g FF serw £ fFady
qRY #1 FEEsAT §, 8 3® A
#1 #7  na ¢ a1 sehmTe
¥ ¥ fau ot &, 33w & oo ot &,
AT AT F fog o & o1 wAm ¥
777 gu dfafey  (mrew) v a9
& fom oY . §, o= g% wfafoe faard
¥ fag s &, o mw A7 frerge
T 39 o1 Y 3o Furzfwgfg =
Fe 7@ F forg ot aTY Y Hrervawar
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¥, fod Aoy e w7y &
S FTATIA AT & VAT & T FLE@T
g a1 ag dOUT &1 ¥ IUF gEqwIA ¥
qTAYT @ E ) 1974 H IWEI IO &
gam Hfaai # oF T3 77 g€ | 919 a7
g3 [ 9@ s qU g1 9 a1 99
1 SEAATH { ATIT AT IN FA19T fapar
s, “f&F Iy & Avgary ag oY wA
CUINE IR AR E A L E S G o
W W H qel & fawrew & waw
FY AAT JAT ZWIT | TH FT 7Y Tg AT
fF q7 g% @AY & FTAR | HASA
gzt @ (qar smo a3 % gw s
FY CTAAIT H AZ AT A% § ) A1 9
F fod saFar fFa £ oY L T @
A1 FUT IS 3 ¥ A% a%7 91 HlAT
A wfus Iegwar o f ga wa=wr
FT TAIT A&l FTEA FL T |
Fraew w @ & fog wfas s
el ot gafan {6 e e Jw &
AT AY T FT g fq@AT o qw ST
faaar @ W&y 9T 1 1975 ¥ 98d St
AT * e J 59 9 ¥ F9 7HT BEHT
¥ AT & 55 FNX Ay A YO
A ATMATRA FT FEAT 4T,  FATAT B
T ATEA & AEY, cafad gw w1 saar
¥ e SFar A 5 g (e
FT) TEUN Teal & Teal 81 WX T
I BW TEX % grd wAEwr w3
a4 | AT 19759 g7 g faan
# o or w8t | 3@t ¥ =i & A T8
o 4 1 57 gr 9 Hik gmrw yae
g T weawT w1 S FA F I
I & WA F Feara gAr wfaand
AU B o | e el -t S o
FT A AT BT w7 F1 T HY
T F gUAT Agl =gar, 11 g
AT 16 AR FAYF T 21 AN
¥ 31 W 9% W IO Oy SN
Tugar gar | & S g OfF g
ot &3 & faF o [ A aAr awa
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FET 937 47 | AT & #1570 a1
e G FT TGN E ATHA UF & g7 Fl
W@ AWALEAA  Agd & ag FEAT
qer ar f& AW 9" JEAr faw @
F oF Al FT FT0E JET AET ZE,
SSIET AR FT A9 FAT R0 AT
a= A qATT gut | afFT W wEd
¢ fr ag wwatar fad =Fre adw ¥ fag
T | &1 98 X g ¥ a5 zafag
at f& =T #A H gw zaar o
THRT | IZ THAT qt g a1 5 7AW
79 & TR fI@Ar qEr gAR WA 4§
R AT WX | wFw &7 1T ag 2 '
T AENT aF AT [T IT F AG ARG
ST aF T gl, HIFH &1 a7 F AT |
wRAAT a1 77 FaAr & fF W wdw
F foa amawr goar o1 1 AW & fa@g
ga fez gasar 81 | a1 A6 F1 qEATT
T qF AL 1 ATAT TF TF g7 F1 A
7t aar Jifge a1 1 FfwT gwtm
arg ag g1 f& 1976 #awwr M H
st oo eAfaF gaEAE g 97 &
FITA FIE AT AAATT I AT TGT
fpar st aF gRA agt ¥ fa=rs
H7 qE F A ¥ faad F f@g, ade
fafeaa w2 &1 off wfwe Sq a9 & o1
Fgr gHEAT g% IX H g Wy Wy g
T fFaq g AR /T aF MT Y qAdy
IFTT FAT IT 1 g0 w97 F7 eqrfag
FIA | U T 74T | 92 39 THT ST
F1 @ 70 A gFa 9 1 &fFa gfE
FIAET AN AT 91 FAFAT g TY
FY W1 Ag TET L fF W 40 TR
FF6 Fad &, AfFT AgT A awar
gt 4y zafad 35, 36 AT 37 AR
a% gu aq Y, [AfFT wAr F fea
¥ F@r fF AT gw IqAT OFT & F9 ar
AT W KT FA FAFAT W IAFT grea
fare asdt @ zafas @y g
AT AT § IF FO AR 9= e
a7 | 8F0 gfFar F i 9T 7987 7a
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93T AT | S QoG T AT L
wEd gt @ SR &w &1 foar fw
T FT TF TCET T FEH & F @
g ag qAvad agt § | gwEla ¥ fog
ard FAT ATRY oY AT 9 a1 FF &
ferd =g 1 avana gd afea s
¥ % faes 787 g1 °+r | ¥fEw Ag
# fFT Qgrsan B s 3o faene g
ag @15 79 fa¥ ¥ 4 I gw AT
UF GRANT F 90 AqdT & A1 TS Iq
TF & FF AqT &, TE 9 T & g
AT 8 | g Hifew ¥ o7 % ww g At
qget Wifewr # faadt av@ g T9Fr &
I98 o TAa g | {6 1976 Husfatm
g §F JgF A1 a1 999 A1 gE, 9TH
ST AT O & ATHT § HIT ITH! TTh
¥ S TR F TG I 1 ATIA 8 | IqF
AT FOAAT ALY AT | 78 TG & =7 T |
TgH W T FF I g A qF TR
gaTe qF fFay | et 9T §, A
qATRE U H, Tg-TLT a8 T9AT 9
for orqdl aTa £ TWAT qHA @ I FAT
T TATY ST Q9T o Jr=r § &7 HEFET
FI NFT AINT AT 9g AaNS  gfAaT &
3 § KA AH AT | T gH TG
Fg T (F Gl 97 F 0T FHTL 1 3
S0 | AT S gTan & a8 AT STy
g, & zawn faear ¥ 78y S =g |
AT ¥ a8 qgel 698 UST F A
Yo7 AT | TG STAAT ITET FT TLHTL T4 F
TR T T & | A&T T & AW A U
fwar f& gar fagw Aifq #71 o Aifaw
ATeTT a8 &7 ¢ fF fas aua fag & 7,
g gfar ¥ ag qa w7 W E fF aQ
Al § &g AINT g ooy & wE [
IRATIT F VAT ATMGC | ATS-FIA
amfaasia § ooy w@e F1 gorAT AAT
arfgw | a1 AT ATHA Ig T @ 6
W &R gfTT § SWw 3 WA g 41w
qGAT AT A TF TEIET 397 & a9

| & a7 gw g § oF ST W
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[+ stashaw T

FC g% § 6 gw faase 50 wie 1
faaer q=a § | game o wfafwfa ag @
4 Fgiv gae fFar, q9F v |/, 7o
aTo Ato # fF fareft avg & fvT ag 7oy
FHT 29T F AT F Fd gAAT A |
gH FrRaTEr Ay | arA-merge A &
At ¥ g7 fEgr, gfeT @ g
gAZET AW F 78 a7 % feuyr f5
ey & AET & 9% M1 AW & A
FOHT ® 4@ gAY ( gH T, AT g% |
afeT wrow § dmem A gEr 1 g
e Tfad e gw #09 w e T wTow
TEN FT qF, gL AT 7 T gw fAas
ZANTH AL AT AT & | JF AT
gsfrew am fegam @ o, @gt
T AT WY ) 3T AwTHSE F o ugl
T Fg gFaT, WC fF 39 srwet
FI T JHAT F@T § AT ITHR T
@ gArfes a1 & #iF W1 aw
F gregl &1 g9 &1 Efaw e
T Bt a1 BF St S 2w ¥ wiws
feu &, wa% dfy W HIrw s
qF 37 HIH| HT TH THAST 7 F4A |
JUTT Helt HT FT ATqE F AT F ATAA
a7 | I9 qRT AT qHHIAT WY gy A}
ag fresra gum fF woFERT & 9T fR
Ui HE H il gNIT | SW AT H
HITT # FCHIT o M5 | T8 qCHTC HT
gusrT & fag o1 qF FET 99T a¥
ag fvc aff & w® @7 991 et
qUAT HTHIT F 9 AN BILT 4T, 74
fa & 75 FAT ST | AT AR I@AT T
fF st Ay & AT 7 gy w7 Q-0
IS qF T TS § AH &, 55 TR
T grar & g e Ararg & fF e
558 H & 40 g R T A7 ar
amt faw 15 g9 swer 3w & fag
SraT & | faw 15 g glw F a|
T FT AT TAAT VY AT SrQdT fw

[ RAJYA SABHA ]

Rule 176 20C

FIAT AW F AWT FGA (F W 7 FART
ax fear, g @rdle aaEr A
OF QT & faqr gwsr wAr Argdr
& 1 9 A=Y FY F g1 e & 1 Aty
FEl A FET FHHT ATHT GAAT FIAT 4T |
AT I FT AT FEAT AT, T gHHT
TN FEAT AT, TO ITH T G747 |
IAFHT TV FEAT A1 fF gAY I'Q
44 IR FAF 71§ F1F 1975 F
sgaeuT g5 oY IHH 3ART 44 ST FA=T
a7 | A 44 FATCHI 9FS FLAS T 4
44 I EART T &1 AT SHY HAY
fsaar gr se=t FaFar &1 T IV )
0T gEIT FEAT A7 fF gH 40 TR
AT T LT 1 qF I A
I AL ATHA & | (A AZ AT FgA H
FE R qGL & fF IF a7 IW IS
TATR AT IEHT IS FET AT & HR
Tg FET AT § F Tg JA T (SIR
aw) & 1 afFT 9T FiE BIET 3W F®
zar & @1 F7a § fF 9EY srow-amdo
Ffaom| BiET 79 24T & aF IAH! AL
FT AT & HIT AT W 3AT 3 AT AL
ST FET STGT § | g9 9g AT & fF
gay a1 fear & 3Ed o SAtae &
feem & | & o W@ g F Fewar
& ST 9T T & I &Y Tg 7T GHAS
2 fr worwen ¥ g9y § ITFT &1 I
afra & ? W ST § F o9 3 Ao §
A AEATHT § agd AT AT 3 | AfrA
ag Wt awwar g fF 97 § qnre &9
& WY A § q oar wrH oFar §
T § A1 @ § 1 [T AT g 7T A9
Fy & 5 o O AFdEE g
FT &1 & | et & fau s w3
LR SR ER ARSIl
A qTHY AT I HIT T F A S
FIGET IS WIEF T 1 I IR F
AT # 9 95 T | AR A e
afewe @ gF, a8 AW g2 9w

¢
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aFa & | 4t TSI T 39 AT F AAA
T & B s« T 987 § Sl g av
frat watga @ g | AfFT 7 7
T STaT g 5 St g A& gfg #71
gXT § | FOAd Y aTd 7 SAedr gHA
ST 8 | AT ag WA Trfee i agt
7T AT AR F A S gu A | 7
FAFT & fgal FT gROT AYAT T |
W@ g | FAFRAT QI FT qIqR AL
ForFar T O F g 57 g4, 7 A0
T A H % | A T 1975 § 11
IR AT IET FAwar & fam
T A g8 FET AT R 3w 99 gAawy
HT gt O &7 fae T ) § gaa
TR Ty AEar fF o9 1975 #
11 X & 16 T FIRT IF  qHI
FAFAT FT 7 BV T gL Q¥ aTT B
T TF FE A IoAM™ & AGT
Fg ¥t | HY gg o @7 fF gaard
F qQURET AGl § TH AT FT AT
foFaT T o

SHRIMATI MARGARET ALVA:
You are quoting from press clippings
of a time when there was press cen-
sorship,

st JUAET O JIR] A9
TUFTT AGT & | HTGRT 399 a1y faas
FIT TG & 1 WIOET Al FEd A F
qt et & gwerar g i sEifag
To Fo UHo TA Ag §I=F 9 £ AT
74 FY XU 7 F FJAAT J0C

Fmamguuofd sa
SEHT ERIT AT AT | AfwT FF 78 9w
=t a1 fx faar gw ot £7 aFa €
I #¢ faar sva | ag wEr v fF
afwat & fat | FeEan F1 40 FAL
Fgags Mt fag avar § 1wl qare

[ 28 NOV. 1977 1

Rule 176 202

ag a1 B I ot FEr § frer sy
TR 40 IR fag o a1 #g@we
FIE a1 AEN WY | T AT FWHD
FIG! T frer a7 | &wrar do & qa-
AT {1 FFT ) AT FwaAr 3w ¥ A0f
qFTAT AGH FAT | ZHFT TF FTCO0 T
Wt ar 7 g@ ad A H o samer
T | O FY qTaeaFar g T8t 92T |
AT 9T 55 AT 7 7 SAET @A
g ar gur ame w1 q guer @
TR @ar g 1 fee-fady @ 3| wEIe
Tt feafa =T st 8 0 AR 0w 0w
fafem adr & « 31 4% 1 atFA wET
gafe 1 T B 1 Am@ 10 AW
FGF 9T LY ST F | AT H oIS
qRATAT AL GIAT FFIF AT g 40
ZAM FIF 7 F q1 IAHN 70 AL
g o7 ST NAT FAT TETE 1 gAfaw
gaa TEEr  feear W w@ar gwa aAn
faar g\ 10 fea & difvae 3 ga< aar
e i mamraarfE 10fem |
foraaT qFit @I A fFaar  wTEwr
¥ Forwar & fae far s s frqan
qeAT W Y fAT SO@ | A g
f6 A1dm difae 7 dar g wig fr
Fordar & (g w9 qiAT fwer @ gmer
gfeeHd HAT FAFAT e IT 98
RAT & | S9 997 % [q7 I FGT 0 qhar
g fF ga oa9 saEt & S 289w Afae-
FT AT 93X AT &, T8 T 987 2 |
zgh fay madaHe W Ifear R
Fe@ qUIA TaAHe T F1 faews
TqA FT T | AT EETHT
paid, Sfan F<F  FAwar N #1 g
BT § =47 9T qFATE 1 AE AT FIL
€Y 7t =T fF FaFar O g
g 1 fagr, SO 93w A #7579
TR R AUAE SgaRdT I9F  FIT
qga AT w31 & AT ITHT Fqfg
€T & FAT AT Fdr 2
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[ smsftas 7]

gqdr 19 g W gAA & 917 f*
JTTET ]9 TAIXN TSY IWE | AHTifaw
feaf #1 gw 927 78 997 1 a7 TN
FAIT T3 T AT gt & fwaan
@A ¥ AT g7 FT Al T GFAT |
g2 9 A £57 AET A @I E, A
gq g gy qAq ar gfAar ¥ =
i &1 34T gfte & JgAT 95T ) afEd
gA WIoET gl ey & f e e
F qra gart gy 8, fqa I & |y
gara weifew wIT g 9@ IW F
qAE Fa F AHA gl FIT
AFarArAT 78 FT A1fgw | 78 TUET
gardr fazw Hifq &1 g 787 W g |
ZH ol Wl ¥ qry fagar TRy )
Ffwa oy ot 2w & grale amal
F qeqed § 1S WIATATT AL FIAT ATEA
Fifsmagagnag gz adi s fx
AT 39 F ArAfw araer § KIS qIAI-
Fq1 #, IUT LG & gL IW AT AG
IRy § % ga SaF sArates awa)
FN RS AT FT | 2@ @rw w7E
qgq # A AT F8 e =y,
qIqE FNT I qT FEL AT A FEAT
FifeT 1 g § faege adf 4T Trfzg
frdY 8w & wrafer g37 & " ®
F1E QIATHAT | FITAT 30 FATIT TIIET
ST AT | ITH AT AT g FAI-
q <R, 3& gATU SR AT AR
gar gt #1390 fa F1 Az §©
AiTF  qrE FAAT W F TN ATF-
fos a0 & a1, a8 us  =Hfaw
fewras Y 9@ & fom-fasr g1
2 L afeR war garw B A foan

- meT g1 W AT Fraar gw wifem
FLWET garR fag 7 379% fox,
AT agTEY e A aqig & fay mewr
&1 1 gL uw gfeeFr ¥ g6 a7 2@Ar
g § 7Y 7Egar fF ag g9 3w

[ RAJYA SABHA ]

Rule 176 204

FAR qET A A1 | 99 § wEHT &
IR F GEFIGT T WET AT A1 WY gEA
qIT HIT JOAT &0 #7 fowar 19 &
FT ATH g1 9% g, 38 gfsawmror /3
AT AT | FAT G FOF AT
SAar qrEt & w1 A o § queAtar 37
TgT a1, q1 adr gfeew o gary 97 @7
AT vy wfadi w1 o1 gfewm ad
ar 1 T gafar § 7d wmar fx =9
qaiy & g 9 F  fwdr fgg av
gfase guT & | AOTAT 7 F AT 37 HA-
HIq FT 0AT G R AAFHAT T G
2, Jq fr gg geT HET R @ @Al
g o 39y qoaar §ge A8 2 "Iw
zafay ag grear o3y 5 guy F1€ qar
Frq &Y fagr § 97 qarfag adf w1047
§ ArAar g fF T 7 AT aaA T g7
g ag warfgs wwe@r & =@ @Al
ani & fegai wrgfe 7 wwFr g g
fereft +ff wamRr a2 qgwq & fai A1
[T F1FE TS AT FE T3 ALK
aaaar § e odl feafa & ez #7128
FHIFIL FET 3T )

5.00 p.M.

SHRIMATI AMBIKA SONI: Sir, I
have one question to ask. A question
put forward by all the Members of
the Congress Party in this afternoon’s
debate was that there are hundreds
of precedents on the basis of equit.
able distribution of water. We quite
accept the stand ‘that Bangladesh
wanted 55,000 cusecs of water and we
wanted our own, Now, they wanted
55,000 cusecs of water and we wanted
a certain amount. So we arrived at
a compromise. What is not important
is how much they wanted. We could
have asked for 90,000 cusecs or 70,000
cusecs also. What is important is
what is their actual requirement, On
the basis of their actual requirement
and on the basis of the actual require-
ment of India, a compromise should
take place, not otherwise. In Bangla.
desh all media, all press and every
platform has been uliliseq to inform
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the people of Bangladesh that the
Ganga waters are theirs, and any

compromise, any giving away will be
against their national prestige. That
1s why there is criticism, They are
not satisfied. They may ask for 55,000
cusecs. Compromise cannot take place
on that. We asked for 40,000 cusecs.
We asked for the actual requffement,
and they asked for something beyond
their requirement. How can a com.
promise take place on that?

SHRI JAGJIVAN RAM: There will
be an equitable distribution between
the two countries on the basis of the
requirements of the two countries.

SHRIMATI AMBIKA SONI. Why
does not the Foreign Minister reply?

MESSAGE FROM THE LOK SABHA

The Water (Prevention and Control
of Pollution) Cess Bill, 1977

SECRETARY-GENERAL: Sir, I beg
to report to the House the following
message received from the Lok Sabha

’

GMGIPMRND—RSI—1234

[ 28 NOV, 1977 ]

RS—1-2- 78—595.

Lok Sabha 206
sighed by the Secretary of the Lok
Sabha:

“In accordance with fhe provi.
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to en-
close herewith the Water (Preven.
tion ang Control of Pollution) Cess
Bill, 1977 as passed by Lok Sabha
at its sitting held on the 28th Nov-
ember, 1977,

The Speaker has certified that this
Bill is a Money Bill within the
meaning of article 110 of the Cons.
titution of India.”

Sir, I lay the Bill on the Table.

THE VICE-CHAIRMAN (SHRI
H. M. TRIVEDI): The House stands
adjourned till 11.06 a.M. tomorrow.

The House then adjourned
at two minutes past five of
the clock till eleven of the
clock on Tuesday, the 29th
November, 1977.



